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LEGISLATIVE ASSEMBLY
Saturday, 20th March, 1943.

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBERS SWORN.
Mis. Henuka Ray, M.L.A. (Nominated Non-Official),
Mr. Noel Victor Housman Symons, C.I.E.,, M.C., M.I.A. (Government of
India: Nominated Official).

STARRED QUESTIONS AND ANSWERS.
() OBAL ANSWERS.
GRIEVANCES OF THE STAFF OF THE BINDING DEPARTMENT OF THE GOVERNMENT OF
Inpia PrEss, NEw DELHI.

338. *Qazi Muhammad Ahmad EKazmi: (a) Will the Honourable the Labour
Member be pleased to state if it is a fact that as the annual increment is not
given to the people of the Binding Department of the Government of India
Press, New Delhi, they wish to go to other Departments when vacancies fall
vacant there, but their applications are not forwarded?

(b) Is it or is it not a fact that some people were given a trial in which they
wer» successful, but they have not been provided with a situation uptil now?

(¢) Is it or is it not a fact that many a time the Manager has been asked
that until the annual increment is enforced in the Binding Department, those
whoy are already working in that Department should be given a chance and
situations should be provided for successful candidates in preference to out-
giders, but the.Manager did not heed these requests?

(d) Are Government prepared to take the successful candidates in the
*Distributory’ Seetion so that those who have passed the test may not suffer?

The Honourable Dr. B. R. Ambedkar: (a) No. Transfer of industrial em-
ployees from one establishment to another is governed by the National Service
(Technical Personnel) Ordinance, 1940.

The application of one warehouseman who applied last January fer service
in the Air Forge was in fact' forwarded. )

(b) One warehouseman quslified as a distributor in the test held in 1941.
As there were other candidates who had qualified earlier and as the post of
distributor does wnot lie in the ordinary range of promotion of warehousemen.
the qualified warehouseman was not appointed to the vacancies that occurred.

"(¢) The answer to the first part is in the negative. The second part does rot
arise.

(d) The successful candidates will be considered for distributors’ rosts in
accordance with the rules. .

Qazi Muhammad Ahmad Kazmi: As regards the answer to part (d) of the
question. may I know the position exactly as regards those who had been
given a trial and were found successful?

The Honourable Dr. B. R. Ambedkar: As I said, there were other candi-
dates who had qualified earlier.

Qazi Muhammad Ahmad Kazmi: But asg far as those persons who were
found successful are concerned, will their claims be sonsidered?

The Honourable Dr. B. R. Ambedkar: Certainly.

SELEOTION GRADE PosTs TN THE BINDING DEPARTMENT OF THE GOVERNMFXT OF
. Inpra Press, New Drrmi. ‘
b 339. *Qazi Muhammad Ahmad Kazmi: (a) When selection posts have
Peeu announced in nearly all the Departments of the Government of India
wtl'levse. New Delhi, ynll the Honourable ﬁhe Labour Member be pleased to state:
¥ no such selection grade posts are given to the Binding Department?

( 1269

A



1270 LEGISLATIVE ASSEMBLY [2uTE MarcH, 1943

{b) Is it or is it not a fact that previously the strength of the Binding
Department was 50/60 persons and for the supervision of their work there was
ore foreman, one Jamadar and one Binding Examiner, but now that the strength
has increased to 135 persons, there are still only three persons in the supervisory
rank?

tc) Are Government prepared to divide the Binding Department into two
sections and provide one more Foreman, Jamadar and Examiner?

The Honourable Dr. B. R. Ambedkar: (a) There is a selection post of
Bindery and Warehouse Foreman in the Bindery of the Press.

(b) The previous strength was over sixty and there was only one supervisory
post of a Bindery Warehouse Foreman. The present strength in the Bindery
i8 107 including 20 temporary war posts and there are now three persons in
the supervisory rank.

{¢) No.

Qazi Muhammad Ahmad Kazmi: I did not quite cateh the reply of the
Honourable Member. May 1 know whether he admits the increase of numbers
that I have given?

The Honourable Dr. B. R. Ambedkar: Yes. I said that the present strength
in the Bindery is 107.

Qazi Muhammad Ahmad Kazmi: With that increase, will the Honourable
"Member consider the advisability of increasing the supervisory staff in view of
the increase in the number of the lower paid?

The {Honourable Dr. B. R. Ambedkar: -4 will consider.

GRIEVANCES OF THE PIECE WORKERS IN THE MACHINE DEPARTMENT OF THE
GOVEBNMENT oF INDIA PrESs, NEw DELHI.

340. *Qazi Muhammad Ahmad EKazmi: (a) Will the Honourable the
Labour Member be pleased to state whether or not it is a fact that there are
several persons in the Machine Department of the Government of India Press,
New Delhi, who are employed on piece work and several on salary?

(b) Is it a fact that all piece workers are not given an equal amount of work
with the result that some get more wages than others?

(¢) Is it not a fact that officials show partlahty and favour to some in the
allotment of work in such a way that there is a_very unequal distribution of
wages and the wages of a large number of piede workers amount to verv little
and do not suffice for their requirements and the maintenance of thelr families ?

(d) Do Government propose to consider the advissbility of giving equal work
to all, so that at the end of the month all should have a nearly equal amount
of pay and thus redress their grievances?

The Honourable Dr. B. R. Ambedkar: (a) Yes.

(b) The answer to the first part is in the negative. The second part does
not arise.

(e) No.

(d) This is actually done but equal work does not ensure equal ecarning. The
attention of the Honourable Member is invited to the reply to part (¢) of
starred question No. 85 given in this House on 17th February, 1941.

Qazi Muhammad Ahmad Kazmi: May I know whether the Honourable
Member has made an_.enquiry into the allegation that the actual distribution of
the work at present does not give equal wages to the persons emploved"

The Honourable Dr. B. R. Ambedkar: The answer is based on enquiry.

- Axxvar ELEcTION YOR THE WORKS COMMITTEE OF THY GOVERNMENT OF INDIA
PrEss, New Dxras.

341. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the TLabour
Member please state if it is a fact that the annual election for the Works
Committee of the Government of India Press, New Delhi, which is held on
8th April. is not properly conducted?

(b) Ts it or is it not & fact that the voters are not called one by one but all
the voters gather together and stand in the room where the votes are received ?

(c) Are Government prepared to make proper arrangements for keeping the
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~voters away from the clerk concerned, and to allow only phose to comejorward
who Tare called to give their votes? ‘

The Honourable Dr. B. R. Ambedkar: (a) and (b) No.

(¢) This practice is already being followed.

Qazi Muhammad Ahmad Kazmi: Did the Honourable Member tuake an
enquiry as to the coiuplaints that were made to the polling officer at the time
the votes were taken and satisfy himself that there were complaints of the kind
that 1 have made in the question?

The Honourable Dr. B. R. Ambedkar: No. I will make enquiries if the
.necessity arises. - ‘ .

Qazi Muhammad Ahmad Kazmi: Now that I have put the question, will
the Honourable Member be pleased to make an enquiry whether it is a fact
that the complaints that are made are correct?

The Honourable Dr. B. R. Ambedkar: Yes.

NoXN-APPOINTMENT OF A MUSLIM 4S ASSISTANT RESEARCH OFFICER 1IN THE IMPERIAL

_ INSTITUTE OF VETERINARY RESEARCH. ,
, 342, *Mr. H. A. Sathar H. Essak Sait: With reference to the yromise
made by the Honourable Mr. N. R. Sarker, the then Member-in-charge of
the Imperial Institute of Veterinary Research,.in reply to my cut motion on
.the 10th March, 1942 KAssembly Debates, 1942, Volume I, page 900), that a
Muslim will be appointed in preference to the first choice of the Federal
Public Service Comuuission provided a Muslim is included in the iist of
«candidates, will the Education Secretary be pleased to state whether any
Muslim was included in the list of candidates recommended by the Commission
for the appointment ot Assistant Research Officer for Foot and Mouth Disease,
which vacancy was advertised in the Pioneer, dated the 17th February, 1942?
If so, was the post offered to such Muslim candidate in pursuance of the said
promise? If not. why not?

Mr. J. D. Tyson: If the Honourable Member will verify his reference he
will find that the words used' by the Honourable Mr. N. R. Sarker were—
“‘Government would reserve the right to appoint a Muslim in preference to the
first choice of the Federal Public Service Commission provided a Muslim is
included in the list of candidates recémmended by the Commission.”

_ In the instance to which the present question relates, a Muslim was included
in the list of candidates recommended by' the Federal Public Service Commis-
‘slon and the post is being offered to him.

Mr. H, A. Sathar H. Essak Sait: My question refers to the last selection.
Is it not a fact, with reference to the answer to part (1), that a Muslim’s name
‘was included but he was not taken?

Mr. J. D. Tyson: I have said that a Muslim’s name was included and the
Post is being offered to him. o ,

Mr. H. A, Sathar H. Essak Sait: But he was not taken then.

.. Mr. J. D. Tyson: Nobody has been taken. The post is being offered to
him. The offer has probably reached him by now.

_ Ml': H. A. Sathar H. Essak Sait: Is it not a fact that tais post was
i’l‘]ivertﬁed. after the cut motion and selections were made after that, snd in

e S}electlons two names were included. The first was the name of a non-
o slim and the second was of a Muslim and then the non-Muslim was appoint-
ot on a higher salary than what was alvertised. My Honourable friend is
TOleITing to something that happened later.

. Mr. J. D. Tyson: I am referring to the present position. A Muslim was
Included in the list and the post has been offered to him. The Muslim was not
the first nominee in the list; he was the second. o _

Pavcrry or Mostims In GAZETTED CADRES IN THE IMPERIAL INSTITUTE OF

. VETERINARY RESEARCH.
N 343. *Mr, H. A. Sathar H. Essak Sait: {(a) With reference %o the reply of
the Honourable Mr. N. R. Sarker, the then Member-in-charge of the Imperial
Tostitute of Veterinary Research, to my cut motion on the 10th March, 1942,
-

Aa
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will the Education Secretary be pleased to make a statement on the improve-
ment in the position of Muslims in all the gazetted superior and inferior
cadres in the services aof the Institute since that date?

(b) Were several gazetted posts in the Institute advertised lately? 1f so,
what steps have been taken to ensure that an adequate number of Muslims are
appointed to these vacancies?

Mr. J. D. Tyson: (a) Only one appointment has been made in the gazetted.
vadre of the Institute since the 10th March, 1942. There has been no change
in the number of Muslims in the gazetted cadre since that date. In the non-
gazetted cadre the percentage of Muslims has increased from 22:4 in January
1941 to 25-3 in March 1943.

(b) Yes. In each case it has been stipulated that the appointing authority
reserves the right to appoint a Muslim if included in the selected list of candi-
dates recommended by the Federal Public Service Commission.

Mr. H. A. Sathar H. Essak Sait: With reference to the answer to part (&),
will my Honourable friend tell me whether this increase is in the cadre ot
temporary appointments or permanent appointments? .

Mr. J. D. Tyson: I am afraid I must ask for notice of that.

Mr. Lalchand Nzvalrai: Even though a member of the Hindu and Muslim
communities stand equal on the list, may I know if preference is given by the
Public Services Commission to a Muslim ?

An Honourable Member: Yes, if the post is to be filled by a Muslimn.

Mr. Lelchand Navalrai: Why do you say, ‘‘yes’’? 1 am asking the Member in
charge. I say ‘‘no’’.

Mr. J. D. Tyson: The Honourable Member seems to have answered his.
own question.

DESIRABILITY OF HAVING A RECONSTRUCTION DEPARTMENT.

344. *Sir F. E. James: Will the Honourable Member representing the
Commerce Department be pleased to state: .

(a) if the Government of India consider that the task of preparing for the
transition period from war to peace is vitally important and that preparations
should be undertaken even during the war for the study of the problems
involved; .

(b) if he is aware that the elaborate machinery set up in 1941 for the study
of problems of reconstruction is cumbersome, entrusted to the hands of those
already more than fully employed, and in any case has not yet fully functioned;

(c¢) if he is aware that the considerable progress made by the Demobilisa-
tion Directorate of the Adjutant General’s Branch of the General Headquarters.
will be largely stultified unless adequate plans are made in consultation with
Provincial and State Governments, industry, labour and educational institutions,
for the absorption of large number of members of the Defence Forces into civil
employment after the war;

(d) if, therefore, he will consider the desirability of setting up a separate
Department or Section of Reconstruction in charge of an officer with a status
equal to that of a Sceretary, and directly responsible to the Honourable Member
for Commerce, adequately staffed and with effective liaison with the other
Departments of Government principally concerned; and

(e) if he will also consider the advisbility of requesting the Governments of
the Provinces and principal States to appoint Reconstruction Officers who will
gedi.n_?direct touch with the Reconstruction Department of the Government of

ndia? 1

Mr. T. S. Pillay: (a) to (¢). T would invite the attention of the Honourable
Member to the observations made by the Honourable the Finance Member on
the subject of post-war reconstruction in the course of the debate on the
Finance Bill on the 17th March, 1948.

Sir ¥, E. James: Might T address a question to the Honourable the ¥inance
Member, in view of the fact that the observations in his speech on the
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Finance Bill do not really answer all the points in my question? I am aware
-that he may not be in a position today to fill in the details of the scheme out-’
lined in his speech. May I ask him whether he will be prepared to make a
fuller' statement on the subject before the end of the Session, in answer, if
necessary, to a short notice question?

The Honourable Sir Jeremy Raisman: I hope that it may be possible to give
.8 more detailed statement of the Government’s intention before the end of
this month.

CANCELLATION OF NEWSPRINT IMPORT LICENOE OF THE Railway Herald.

345. *Mr. Lalchand Navalrai: Will the Honourable Member representing the
:Commerce Department be pleased to state:

(a) the quota of newsprint allotted to Railwdy Herald, Karachi, by the Chief
Coutroller of Imports for the period ending the 81st December, 1941; -

(b) if it is a fact that an import licence for the newsprint was obtained from
At.ge Assistant Controller of Imports, Karachi, for the quota referred to in (a)
above ;

(c) if it is & fact that Messrs. J. N. Singh and Company, Limited of Lahore,
tendered the import licence, referred to in (b), to the Assistant Confroller of
Imports for Bombay and if the same was cancelled; if so, why; and

(d) if Government propose to revive the licence so cancelled; if not, why
not?

Mr. T. S. Pillay: (a) A newsprint import quota of 6 cwts. 2 qrs. and 10
lbs. was allotted by the Chief Controller of Imports to the Railway Herald,
Karachi, for the quarter ending 81st December, 1941. ;

(b) Yes,- Sir.

(¢) No §ir.

(d) This question does not arise. I may, however, explain for the informa-
tion of the Honourable Member that the.validity of licences issued for September
to December 1941 against which a shipment did not take place: during that
period was subsequently extended to the end of April, 1942.

Mr’ Lalchand NWavalrai: Was the newsprint given under that licence -
afterwards ?

Mr. T. S. Pillay: I can only say that the licence was extended to the end
of April 1942. .
“ORDER INVESTING MAJOR GENERAL Wo0D WiTE POWERS OF CIVIL AND MILITARY
ADMINISTRATION IN ASSAM.

846, *Mr. K. C. Neogy: (a) Will the Honourable Member representing the
Indians Overseas Department be pleased to state if it is a fact that sometime
in 1942 Major-General Wood was invested with the full authority of the Gov-
erament of India in the spheres of the civil and military administrations in
Tespect of the Province of Assam and in relation to certain duties with which he
Was entrusted at that time? If so, does the Honourable Member propose to
Iay on the table a copy of the relevant order or notificafion ?

(b) Under what provision of law was this step taken?

The Honourable Sir Sultan Ahmed: (2) Major General Wood derived his
Powers from rule 183 of the Defence of India Rules which empowered kim ta
-exercise any power conferred on any authority by any of those rules and from
& direction issued to Provincial Governments under clause (a) of section 126A
of the Constitution Act instructing them to take immediate action in accord-
ance with any requirement made by him for the purposes of his post. A copy
of the Defence of Indiza Rules is in the Library and a copy of the telegram
-embodying the declaration under section 126A of the Constitution Act is laid
-on the table.

(b) Rule 183 was made under the powers conferred by the Defence of
India Act and the direction was given by the Central Government under the
powers conferred by clause (a) of section” 126A o the Constitution Act.
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Copy of a Telegram from the Government of India, in the Defence Co-ordination Depart-

ment, New Delhi, to all Provincial Governments and Chief Commissioners, No. 960,

dated the sth March, 1942. o

Major General Wood has been appointed with plenipotentiary powers Administrator
General, Eastern Frontier Communications. Importance of these communications is now for
obvious reasons of defence of paramount importance overruling all civil considerations.
Notikcation issues to-day empowering Wood wherv he conesiders it necessary or expedient
for purposes of his post to exercise any power conferred on any authority under Defence
of India Rules. In addition to thuse extraordinary powers Wood is being informed that
he may expect all Provincial Governments to take immediate action in accordance with.
any requirement made by him for above purposes and to afford him every facility and
complete co-operation. This should be taken as direction from Central to Provincial Gov-
ernment under section 126A (a) of Constitution Act.

Mr. K. C. Neogy: Is the Honourable Member sure that the authority
which was given vo him initially mentions all the provisions of the law that.
he has quoted on this occasion?

The Honourable Sir Sultan Ahmed: The latest order is to be found in the
telegram to which reterence has been made by me in my previous znswer.

Mr. K. C. Neogy: Telegram to whom? :

The Honourable Sir Sultan Ahmed: To all the Provincial Governnients,.
saying that this should be tamken as a direction from the Central (Government.
under section 126A of the Constitution Act.

Mr. K. C. Neogy: Is it not a fact that near about the 2nd March a sort
of personal authorisation was made by His Excellency the Governor General
investing this officer with the full powers of the Government of India, both:
on the military and the civil side, so far as the province of Assam is concerned?

The Honourable Sir Sultan Ahmed: It may have been so but the real direc-
tion is to be found in the telegram to the Provincial Governments under
section 126A of the Constitution Act, dated the 5th March, 1942, which is the:
latest order on the subject. ‘

Mr. K. 0. Neogy: If there is an earlier order on the subject, as stated by
me, will the Honourable Member be pleased to lay it on the table?

The Honourable Sir Sultan Ahmed: I submit it is not necessary, because-

. the latest order is contained in the telegram, dated the 5th March, 1942, under
which he was acting.

Mr. K. C. Neogy: It may not be necessary from the Honourable Member's
point of view but it is very important, I may tell the House, from the
point of view of the constitutional powers exercised by the Viceroy and the:
Government of India. ‘

The Honourable Sir Sultan Ahmed: I submit that Major General Wood really
was acting mainly on the telegram, dated the 5th March, 1942, and therefore-
he was not- so0 much acting under the previous executive order.

Mr. K. C. Neogy: So, it was a Badshahi panja that he initially earried with
hiﬁl! . Was the Government of Assam consulted before this special action was:
taken? . '

The Honourable Sir Sultan Ahmed: The consultation with the Local Govern--

ment was not considered necessary. It is entirely within the discretion of the-

l(ient.ra] Government to issue directions under section 126A of the Constitution:
ct.

Mr. K. 0. Neogy: Has the Government of Assam strongly protested against
t}fnsl (}iirect supersession of their authority by a single officer of the -Government
of India? ' ‘

The Honourable Sir Sultan Ahmed: No, Sir.

PAYMENT oF COMPENSATION FOR INDIAN-OWNED PROPERTIES IN BURMA TAKEN

OVER BY BURMA ARMY. '

347. *Mr. K. C. Neogy: (a) Will the Honourable Member representing tke

Indians Overseas Department be pleased to state whether Government are

aware that certain properties belonging to Indians in Burma had been taken over

ll;y the ‘)Bm'ma Army during the course of military operations before the fall of
urma?
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(b) 1s it a fact. that claims for compeusation i respect of such properties
have been lodged with the Government of Burma and/or the Buriua Ariny
authorities, in India? If so, what steps have the Government of India taken
to see that these claims are expeditiously settled? How many claims have peeun
lodged, and how many have been settled or paid up-to-date?

(¢) Do the Government of India propose to unpress upon the Burma Army
autkcrities or the Government of Burma that such claims should be settled
as expeditiously and in as businesslike & manner as possible ?

Mr. A. V, Pai: (a) Claims to that effect have been lodged with the Govern-
ment of Burma. ‘ ’

(b) The answer to the first part is in the affirmative. The Government of
India have on several occasions represented to the Government of Burma the
desirability of expediting the settlement of such claims. The Government of
Burma have received in all 1,875 claims in respect of property requisitioned or
acquired under the Defence of Burma rules by or on behalf of the Military
authorities and in respect of goods supplied and services rendered to those
authorities. 977 claims have so far been settled.

(c¢) As already stated in reply to part (b) the Government of India have made
suiiable representations in the matter to the Government of Burma.

EXCLUSION OF CERTAIN PROPERTIES IN BURMA DESTROYED DUE TO “ DENIAL
ScEEME ’ FROM BURMA GOVERNMENT'S WaR Risgs INSURANCE (Goobs)
SCHEME.

348. *Mr. K. C. Neogy: (a) Will the Honourable Member representing the
Indiane Overseas Department please state if it is a fact that property destroyed
at the instance of the Burma authorities as a part of the ‘‘Denial Scheme’’ in
Burma has been excluded from the definition of War Risks as given in the
Burma Government’s War Risks Insurance (Goods) Scheme and that this has
materially prejudiced the interests of many Indians in respect of their property
in Burma? _ '

(b) Are Government aware that considerable dissatisfaction prevails among
Indians whose claims for compensation have been summarily rejected for this
reason, and that they may be driven to the necessity of obtaining the decision
of British Indian Courts of Law on the interpretation put by the Government
of Burma on their War Risks Insurance Scheme on this point?

Mr. A. V. Pai; (a) I am informed that the Board of Management of the
War Risks (Goods) Insurance Scheme constituted under the War Risks (Goods)
Insurance Rules of the Government of Burma have decided that loss or damage
caused by denial measures is not a loss or damage within the meaning of ‘‘war
riske’’ under those Rules. '

(b) Government have reason to believe that those whose claims have ‘been
rejected are dissatisfied. T understand that the Burma Govermmnent contemn-
plate certain amendments in the rules so as to extend the time allowed by the
rules for the filing of suits in order to permit of the institution of suits in Burma
after the war.

Mr. K, 0. Neogy: In view of the material difference between the provisions
of the War Risks (Goods) Insurance Rules of India and those of Burma, in
this particular matter,- will the Government of India ccnsider the desirability
of making a representation to the Government of Burma to reconsider their
attitude with regard to part (a) of the question?

Mr. A. V. Pai: T am afraid I cannot make a representation on a question
of law. )

Mr, X, C. Neogy: It is not a question of law. It is a question of eqmty,
I tuke it that there is a substantial difference between the two rules in question,
on this particular point. If that be so, do the Goverament consider it desirable
to make a representation to the Burma authorities on grounds.of equity?.

Mr. A. V. Pal: T shall consider it and send a copy of the question and answer
to the Government of Burma. '



1276 LEGISLATIVE ASSBMBLY (20rH MARCH, 1948

FaiL 1N CoaL OuTpuT OF BENGAL AND Bmiar CoAL FIELDS.

349. *Mr. K. C. Neogy: Will the Honourable the Lubour Member please
state if it is & fact that the output of cosl in the Bengal and Bihar coal fields
in the year 1942 was considerably less than that of the previous years? 1i so,
whab were the percentages separately of the decrease as compared to the output
for the years 1989, 1940 and 1941? What are the factors respomsible for this
reductior in output?

The Honourable Dr. B. R. Ambedkar: No. 'The output of coal in the Bengal
und Bihar coalfields for 1942 was very considerably above that for 1939. The
peak year to -date has been 1940. There was a very slight drop in 1941 on the
1940 figures und a further slight drop in 1942. The total drop on the 1940
figures is less than one per cent.

As the drop in production is so slight no detailed enquiry has been held into
its cause.

Mr. K. C. Neogy: Has any representation been made to the Government
of India by the trade interests on this particular point, mentioning any grievance
due to which this drop might have occurred?

Tbe Honourable Dr. B. R. Ambedkar: I have no information as yet.

REPAIRS OF THE DURGAH OF MARHDUM SHAH SaHIB, QUTaB RoaDp, DrLui.

+350, *Khan Babadur Shaikh Fazl-i-Haq Piracha: (a) Will the Education
Secretary kindly refer to the replies to starred questions Nos. 456 and 307 zsked
by Maulana Zafar Ali Khan and Maulvi Syed Murtuza Sahib Bahadur on the
21st March, 1941, and the 1st April, 1942, respectively, relating to the Durgah
of Makhdum Shah Sahib, Qutab Road, Delhi, and state whether the remaining
graves in that Durgah have since been repaired, and a gate at the main entrance
thereof provided?

(b) If the reply to (a) be in the negative, are Government prepared to allot
the necessary funds for this purpose during the current year to meet the long
standing demand of the local Muslim public? .

(¢) Ie it a fact that the total length of the passage between the Durgah and
the main road which is sought to be broadened does not exceed 60 feet?

(d) Is it a fact that the cost of the acquisition of land for the purpose men-
tioned in (c) above will not be very high, and will be commensurate with the
benefits accruing to the general Muslim public from this improvement?

(e) Do Government propose to give notice of acquisition to the owners of the
land adjoining the passage immediately in order to concede this demand of the
Muslims? .

Mr. J. D. Tyson: (a) No.

(b) No funds can be found during the current financial year which is drawing
to a close, but the work will be taken up during the forthcoming financial vear.
(¢} No. It is over 300 feet. : '

(d) and (¢). Having regerd to the fact that the public already have access
to the monument by a foot path Government do not consider that expenditure
on acquisition of land and the construction of a road would be justified at the
present time. .

DEsSIRABILITY OF HAVING MUSLIM CHOWKIDARS FOR THE MUSLIM PROTEOTED

+351, *Khan Bahad snﬁws&]ﬁmfgﬁ

‘ . *Khan ur S azl-i- a: (a) Will i
Becretary kindly state the number of the Muslim Prot(ec)ted Motﬁggleigui(: tiﬁﬁ
Delhi Province?

(b) What is the total number of chowkidars employed by the Arch ]u 1
Department to look after them? By v he Arehmologies

(¢) How many of these chowkidars are Muslims and non-Muslims?

(d) Is it & fact that the monuments mentioned in (a) above comprise many
mosques and Magbaras?

(¢) Is it s fact that, Muslims have strong - religious scruples against the
employment of non-Muslims to take care of their religious places? gan

+Anewer to this question laid on fthe table, the questioner being absent.

¢
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() Do Government propose to see that all such places of religious sanctity in
the Delhi Province are looked after by Muslim chowkidars, and that all non-
Muslime entrusted with the care of them are transferred forthwith?

H(;‘ J. D. Tyson: (a) There are 137 protected monuments of the Muslim
period.

(b) Four Head Chaukidars and 35 chaukidars. )

(¢) Two Head Chaukidars and 18 Chaukidars are Muslims and the rest
non-Muslims.

(d) Yes.

(e) and (f). As far ag possible, Muslim chaukidars are posted at mosques
which are in regular religious use. :

UNSTARRED QUESTION AND ANSWER,
MANUFACTURE OF CONDENSED OR DRIED MILK IN INDIA. «

61. Mr. E. L. C. Gwilt: (a) Will the Honourable Member representing the
Food Department be pleased to state whether condensed or dried milk is being
aanufactured in India?

(b) .Are the firms so manufacturing receiving any subsidy from Government
or the Army? '

(c¢) What are the names of the firms gnd locations of their factories?

(d) Whet, in volume, is the anticipated incidence of annual production of
each of the factories concerned of condensed milk and dried milk?

(e) Are these being manufactured from (i) cow’s milk, (ii) buffalo’s milk, or
{ili) a mixture of both? '

(f) Is it the intention of Government or the Army to purchase any supplies
of condensed and dried milk manufactured in India? If so, have they contracted
to do so, and at what respective prices?

Mr. K. G. Ambedkar: (a) and (c). Condensed milk is ‘produced by the
Military Dairy Farms and dried milk by Messrs. National Nutriments Ltd.,
Benares. Government are not aware of any other manufacture of condensed
or dried milk on a commercial scale.

(b) Military Dairy Farms are, of cowrse, run by the Defence Forces but no
firm is receiving any subsidy.

(d) The Benares factory is reported to produce 78 tons of dried milk per
annum. .

(e) Dried milk is manufactured from buffalos milk, condensed milk from a
mixture of cow’s and buffalo’s milk.

(f) Condensed milk from the Military Dairy Farms is taken over by the
Defence Forces. The Benares factory is being inspected in connection with
& proposal to place a trial order. The latter part of the question does not arise.

MOTION FOR ADJOURNMENT.

SENTENCE oF DEATH ON AXD CONFISCATION OF PROPERTIES OF PIR oF PaGaRro.

Mr. President (The Honourable Sir Abdur Rahim): I have received notice
of a motion for adjournment of the business of the Assembiv from Mr. Yusuf
Abdoola * Haroon. ~He wishes to discuss a definite matter of urgent public
mportance as reported in yesterday’s newspapers, namely, the sentence of
death and confiscation of movable and immovable propertiss of Saved Sabghat-
Hklllah. Pu.- of Pagaro, by a Martial Law Court in Sind; and its repercussion on
the Martial Law administration in Sind. Is there any objection to this motion?

Mr. C. M. Trivedi (Secretary, War Department): Sir, T beg to submit that
@ 8entence pagsed by a court is not a proper subject for an adjournment motion.

I. President (The Honourable Sir Abdur Rahimj: Does that include a

Martial é’-aaw court also? '

ot G, M. Trivedi: In this case the sentence was passed a ia
Tribimal, bu this does not affect mv submission.. g by o Mortial Law
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Mr. President (The Honourable Sir Abdur Rahim): What rule is the Honour-
able Member referring to?

Mz, C. M. Trivedi: 1 am not referring to any rule, but this ig “'what 1 consider
to be the position. <

Mr. President (The Honourable Sir Abdur Rahim): 1 can quite understand
the judgment of an ordinary court not being the subject-matter of an adjourn-
ment motion, but does that apply to the sentence of a Martial Law Court also?

Mr. C. M. Trivedi: A Martial Law Uribunal is coustituted under the Martiai
Law Hegulations. . .

Mr. President (The Houourable Sir Abdur Rahim): Is there any authority >

Mr. C. M. Trivedi: | have got the Martial Law Regulations with me here.
The court is a court constituted under the Martial Law Regulations.

Mr. President YThe Honourable Sir Abdur Rahim): Apart from this point
of order, is the Honourable Member taking objection to leave being granted?

Mr. C. M. Trivedi: Yes, Sir, I object to it.

Mr. President (The Honourable Sir Abdur Rahim): So far as the point of
order is concerned, I rule that the sentence of a Martial Law Court can be the
subject-matter of an adjournment motion and that it stands on a different
footing 1n this respect from the judgment of an ordinary court. As objection
has been taken to this motion being moved, those who are in favour will rise
in their places.

' (Less than 25 Honourable Members rose.)

As less than 25 Members are in favour of leave being granted. the leave is
refused.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE
LABOUR DEPARTMENT.

The Honourable Dr. B. R. Ambedkar (Labour Member): Sir, I beg to move:

“That this Assembly do proceed to elect, in such mannmer as the Honourable the
President may direct, three non-official Members to serve on the Standing Committee to-
advise on subjects with which the Labour Department is concerned.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That this Assembly do proceed to elect, mm such manner as the Honourable the
President may direct, three non-official Members to serve on the Standing Committee to-
advise on subjects with which the Labour Department is concerned.”

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, there
are several Standing Committees attached to the different Departments, but
there is no Standing Cominitteg of this House which numbers only three. Now,
what can be the reason for the small number of Members elected by this House ?
Either the Labour Department is not an important Department, or it may be
due to the fact that the Standing Committee is never called, or called very
rarelv, to discuss any matter. I should like to have information on either of
these two subjects. Is the Labour Department an important Department? I
find that it is in charge of a very eminent person like Dr. Ambedkar. Even if
it was an unimportant Department before, it should cease to be an unimportant
Department at the present day at least so long as he is in control of the subject.
But if it is to be an important Department, the Standing Committee should
consist of a much larger number of persons. Look at the Standing Finance:
Committee, look at the Standing Finance Committee for Railways, and look at
the Public Accounts Committee. The number of Members of any of these
Cominittees is. much larger than three. I am told that thizs Committee does-
not meet verv often—I do not know whether it is a fact—and that even when
it meets, not much business is placed before this Committee. If that be go.
I :m afraid the utility of the Committee will be greatly diminished. I, there-.
fore. appeal to the Government to increase the number of Members to eight.
I understand that two Members are selected from the other place. I suggest
that eight Members should be elected by this House. If vou like, vou mav
increase the number of Membe!;s given to the other House. ' ’
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" The Honourable Dr. B. R. Ambedkar: Sir, I am very glad to notice that
this motion of mine has excited so much interest from the House. The
number three, as 1 understand, is based neither on the 1importance nor on
any other consideration, but 1 am told that it is u standard number and that
if there are uny enlargements or deviations from the standard number, they
constitute only an exception and not the rule.

Now, 8ir, with regard to the point raised by my Honourable friend
Dr. Banerjea that the reason why the number was fixed at three is because
the Department pays scant courtesy to this Committee, I submit, -is uot
borne out by facts. The House will notice from what I am saying now that
in 1940 there were two meetings of this Committece held and some very
important business was placed before the Committee. For instance, at the
two meetings that were held in 1940 the subject-matter that was pla(,ed before
the Committee included the conclusions of the Labour Conference, report of
the Technical Training Inquiry Committee, scheme for the training of skilled
artizans and accommodation in Delhi. In 1941 there was one meeting held
and the business placed before the Committee included conclusions of the
second Conference of Labour Ministers and progress made with the technical
training under the Bevin training scheme. In 1942 oune 1neeting was held
and therc was also an adjournred meeting held subsequently. The proceed-
ings of the third Conference of Labour Ministers, the summarv of the views
of the emplovers and workers’ representatives on certain subjects, building
programme in Delhi and Simla, proposals relating to the recognition of
Trade Unions, progress made with the technicel training under the Bevin
training scheme and amendments of the National Service (Techuical Parson-
nel) Ordinance, 1940, were the subjects that were placed before the meeting
of the Committee. I am sure nobody can say that the Department has not
been placing before the Committee matters which are of importance and
mterest to Labour.

Then, the other thing I would like to submit to the House is this that
this is not the only Committee to advise the Labour Department. Besides
this, we have now instituted a Plenary Conference which- consists of re-
presentatives of the Central, Provincial Governments, and also the Indian
States, the representatives of employers and of labour are also represented
on the Plenary Conference on a very extensive scale. There is no case for
so large an increase asked for by the Honourable Dr. Banarjea. In addition
to that we have also got the Standing Labour Advisory Committee. Having
regard to the circumstances I hold the view that if there was anv case for the
enlargement of the personnel of the Committee, that case has considerably
suffered by reason of the constitution of the Plenary. Conference as well as
by the Standing Labour Committee. However, if my Honourable friend is
anxious that the personnel of this Committee should be increased, I am pre-
pared to increase the number to eight—assigning five to this House and three-
to the upper Chamber: and T hope this will satisfv myx Honourable friends
in this House.

Mr. H. A. Satbar H. Essak Sait (West Coast and Nilgiris: Muham-
madan): Will the Honourable' Member please tell the House whéther Mem-
bers of this Committee are members of the Plenarv Conference?

The Honourable Dr. B. B. Ambedkar: Some of themn are—Messrs Mehta
and Joshi are members both of the Plenarv Conference as well the Standing
Committee. .

Mr. H. A. Sathar H. Essak Sait: Are they ex-officio members of the
Plenary Conference? '

o The Honourable Dr. B. R. Ambedkar: No, they represent their organisa-
ns.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Sir,
In view of the war conditions this Labour Committee has become very very

[ ]
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important. It deals with the labour questions. Besides, as has just been
pointed out by the Honourable the Member in charge, this Committee deals
with many other important questions -such as building matters. . . .

Mr. President: (The Honourable Sir Abdur Rahim): The Honourable
Labour Member has already replied.

The question is:

“That this Assembly do proceed to elect, in such manmner as the Honourable the
President may direct, five non-official Members to serve on the Standing Committes to
advise on subjects, with which the Labour -Department, is concerned.’”’

The motion was adopted.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
THE SUPPLY DEPARTMENT.

Mr. J. A. Mackeown (Government of ‘India: Nominated Official): Sir, 1
move: .
.. “That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, five non-official Members to serve on the Standing Committee to

advise on subjects with which the Department of Supply is concerned, - during the financial
year 1943-44. )

* Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
, “That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, five non-official Members to serve on the Standing Committee to

advise on subjects with which the Department of Supply is concerned, during the financial
year 1843-44.",

Sardar Sant Singh (West Punjab: Sikh): Bir in view of the expansion in
the Supply Department and in view of the fact that there have been good
many sections newly created in connection with the war effort, I think the
number of Members proposed is one which was proposed wher the Supply
Department came into existence. Now, I hope, the Honourable Member
will see that with the expanding work in the Supply Department dealing
with various matters the strength of this Committee is increased to some
appreciable degree.
~An Honourable Member: I suggest that the whole House should go into
fthe Committee. ' )

Sardar Sant Singh: Will you make that suggestion? 1 do not want to
discuss it at any great length. For the time being I am only asking that
the strength of this Committee should be increased. The Honourable Mem-
ber will be in the best position to ask the whole House to go into the Coin-
mittee. I do not think anybody will oppose him, if he makes that suggestion.
For the time being what I suggest is that the Committee should bhe increaesd
in number. °

Nawabzada Muhammad Liaquat All Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): In view of the policy that the Muslim League
Party has been following from the very beginning regarding this Department
we will not take any part in this matter. None of our members will be in
this Committee. We have always refused to be camp followers and that is
the reason why we are unable to take part in this Committee.

Mr, J. A. Mackeown: Sir, neither on grounds of its expansion, nor of its
importance in comparison with the Labour Department, can I agree that our
Department is entitled to have eight Members from this House. I may
remind my Honourable friend Sardar Sant Singh that originally when this
Comunittee was formed it consisted of three members only from this House.
It will be within the recollection of some of the Honourable Members that
one vear this moticn was actually rejected in order to emphasise the desire
of Members that the number should be raised to five. Subsequently, last
year Sir Homi Mody moved the motion in the form in which I have moved
it today. T think the number which the House approved then is very suifable
and has been found to be convenjent for the working of the Committee. I
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regret, I am not in a position to agree to a Committee of eight members from
this House. ] ’ ) R L

Mr. President (The Honourable Sir Abdur Rahim): Thfh que;lsmon le .

- is A bly do proceed to elect, in such manner as e Honourable e
Px-es’ilc‘ll;zi ?1}11;; d?xs-:c!:!:, %ve nc?n—oﬂicia._l Members to serve on the BStanding Committes to
advise on subjects with which the Department of Supply is concerned, during the financial
year, 1843-44.

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): I may inform Hon--
ourable Members that for the purpose of election of Members for thg Stand-.
ing Committee for the Labour Department and the Standing Committee for:
the Department of Supply, the Notice Office will be open to receive nommna-:
tions up to 12  O’clock on Wednesday, the 24th March and that the elections,.
if necessary, will be held on Friday the 26th March 1943. The elections-
which will be conducted in accordance with the principle of proportional re-
presentation by menns of the single transferable vote will be held in the:
Assistant Secretary’s Room in the Council House, New Delhi, between the-
hours of 10-30 a.M. and 1 p.M.

THE TRADE MARKS (AMENDMENT) BILL.

Mr. President (The Honourable Sir Abdur Rahim): Legislative Business..
Mr. Pillay. '

Mr. T. S. Pillay (Government of India: Nominated Official): Sir, I beg;

to move for leave to introduce a Bill further to amend the Trade Marks Act,
1940. / '

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Trade Marks Act, 1940.'"
The motion was adopted.

Mr. T. S. Pillay: Sir, 1 introduce the Bill.

Mr. President (The Honourable Sir Abdur Rahir'n): Before I call on the
Houourable Member to proceed with the Tobacco FExcise Bill, I wish to re--
mina the Honourable Members that according to the arrangement arrived at,
these two Bills, and, I believe, discussion on the Demands for Supplement-

ary Grants also ought to be concluded today. It is for the different Parties-
to arrange how it is to be done.

THE TOBACCO (EXCISE DUTY) BILL—contd.

Mr, President (The Honourable Sir Abdur Rahim): The House will now-
resume consideration of the Tobacco (Excise Duty) Bill. The Honourable-
Member Mr. Amarendrs Nath Chattopadhyaya has already moved his amend-
ment*, and concluded his speech.

Mr. H. Greenfleld (Government of India: Nominated Official): Sir, I oppose-
this amendment. The Honourable Member admitted that he had no new argu-
ments to bring forward and I see no reason, therefore, why I should repeat my
own srguments in rebuttal of his contentions.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in Part I of the Schedule to the Bill, in sub-part II, item Nos. (1j(¥4), (1)(d)
and (1)(e} be omitted. .

The motion was negatived.
Mr. Jamnadas M. Mehta (Bombav Central Division: Non-Muhammadan
Rural): Sir, I beg to move:

“That in sub-part 1A of Part T of the Schedule to the Bill, item No. (1)(3) be omitted
and the subsequent item (¢) be relettered as item (8).”

Sir, this refers as the House will observe to the omission of item (1)(b)
which refers to biris. I have pleaded the other day in this House that biri

*That in Part I of the Schedule to the Bill. in sub-part IT, items Nos. (1)(8), (1){dY
and (1)(e) be omitted.
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suiokers ouglit to be a matter of special soucitude and cousideration for the
Honourable the Finance Member. A repetition of the same arguments will
be unnecessary, but the point must be emphasised that biris should not be tax-
ed by a levy of excise of six annas when cheroots are subject to an excise of
two annas. That anomaly the Government have not yet explained.. The only
explapation which I understand they have got is this: that biris, although nomi-
'nally the excise thereon is heavy, yet one seer of biri tobacco is able to manu-
facture one thousand biris and therefore six ‘annas will be distributed over a
thousand biris, while two annas in the case of cheroot may be distributed only
over a few cheroots. That seems to be a plausible excuse. Now, Bir, 1 beg
of the Honourable the Finance Member to remember that that kind of argu-
ment means that the Government do not tax tobacco, but they want to tax the
men who smoke it in addition. Definitely it 18 very immoral. Under the guise
of excise on tobacco, you dre not taxing tobacco, on its value, but you are keep-
Ang in mind as vour targets the smokers of thousand biris and wish to levy a
tax on all of them in spite of the value of the tobaceco being much Iess.

Mr. N. M. Joshi (Nominated: Non-Official): It is a poll tax. _

Mr, Jamnadas M. Mehta: Yes. 1 therefore say that the Government should
not have a double objective under the garb of levying an excise on tobacco, you
single out every poor individual who smokes biris, never mind the price of the
tobacco itself. That, 1 say, is an immeoral thing and 1 beg of the House to cut
out this tax on biris. I know there are one or two Honourable friends of mine

..on these non-official Benches who have some fundamental objection to the
smokers of biris and they consider the smoking of biris so bad a habit that they
must be taxed. For instance my Honourable friend Mr. Lalchand Navalrai says
that tobacco smoker must be taxed because he stinks. I say that the man who
swallows goats and fish stinks ten times more. Is he to be taxed for swallowing
goat and fish? I cannot understand this kind of argument because of your
.aversion to tobacco smoking, you swallow goat and fish and want to go tax free
while you want a tax to be imposed on the poor biri smoker. I cannot think
.any argument more immoral than that'of my Honourable friend. I therefore
wish that Government will pay no attention to the so-called stinking of biri
smokers. It depends upon who stinks more and how much. - I entirely repudi-
-ate that kind of srgument that a smoker is to be subject to taxation because
:tobacco stinks. I hope my Honourable friend will be more considerate to the
poor tobaeco smoker hereafter.
Mr. N. M. Joshi: Let hHim use a disinfectant.

Mr. Jamnadas M. Mehta: That is the whole point of biri smoking. This
-also affects the agriculturist grower of tobaceo much more because it is a tax
on the same level or perhaps much higher level and therefore the agriculturist
suffers heavily. As T pointed out day before yesterday, the smoker of biri will
suffer and I submit that this tax under the guise of having an excise duty on-
tobacco smuggles into the legislation an entirely different principle of taxation
-which I hope the House will entirely repudiate. Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in sub-part 1A of Part I of the Schedule to the Bill, item No. (1){(3) be omitted
and the subsequent item (c) be relettered as item (5).”

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I never
wanted to intervene in this debate because there are a majority of smokers and
I considered that I should remain neutral if this motion was pressed to a divi-
sion. I will only say that my Honourable friend Mr. Jamnadas M. Mehta bv
smoking too much has lost all sense of feeling whether biri smoking stinks or
not. He may himseclf- not be a biri smoker and I therefore think he has got
‘no experience of biris. He is smoking cigars. T think he hag misunderstood
those who give their honest opipion about biri smoking and sav that it is a
nuisance to those who do not smoke and to those who have been. smoldng and
‘who -have left off smoking. There are many who have left off
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smoking bLecause they are couvinced that it s a vice. 1l the
wajority of people take to vice, then 1 canmot help it. lt/is a matter which
sverybody should consider, whether it is necessary or not. ls it a necessary
nabit? :

Sir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): lf you
smoke you would understand it better.

Mr. Lalchand Navalrai: 1 do not want to be personal. 1 would advise all
wy friends to give up smoking. Smoking is an accompaniment to bridge play-
ing, it is an accompaniment to drink. 1 have seen when people play bridge, a
number of cigarettes are consumed during that time. Of course biris are not
consumed at that tiine. You yourself admit that biris are bad. 1 'do not want
to take up more of the time of the House. My own personal view is that this
vice should be stopped in some manner, not necessarily by taxing it. That is
also one of the ways of stopping this vice. lf the price of biris goes up, there
will be less number of people who will smoke. If notwithstanding the high
price, people still sinoke, then .1 will call them incorrigible.

My Honourable friend referred to flesh eating and he objected to that. He
said that smoking and the stink from biris are as bad as eating flesh and mutton.
But I think he has got no experience of that also. He is u grass-eater and I
am both vegetable-eater and mutton-eater. Therefore, I am submitting that
he has no experience of that and he cannot attack me like that. He has often
been on the table with those who eat mutton and fish and he has, I think,
relished the smell, at any rate, because he never left the table. Therefore, 1
say that my submissions may be considered by the House on their own merits.
I persist in saying that biri smoking as well as other smoking is very stinky.

Sardar Sant Singh (West Punjab: Sikh): Sir, if 1 intervene at all .in this
debate, I do not intervene for the purpose of using this forum as a place of
conversion of smokers into non-smokers. Having a privilege to belong to the
Sikh community where smoking is strictly prohibited and the use of tobacco
is strictly banned, I would not have participated in this debate one way or the
other, But there seems to be some discrepancy in the Bill as introduced by
the Honourable Member and I am pointing it out in the hope that he will try
‘to explain the matter.

The amendment has been moved to exclude biris from Part 1 of the schedule.
I find that this item (b) deals with taxing tobacco intended for manufacture
into biris. Schedule I is ‘‘if intended for manufacture into”” and then follow
the various iterns till it comes to (b}—biris. The tobacco wil] be taxed accord-
ing to this Schedule and the tax will be collected in accordance with the pro-
visions of clause 5 of the Bill, which reads thus:

“The Central Government may, by notification in the official Gazette, impose on cured
tobacco or amy tobacco produdt mentioned in the Schedule, brought into British India
from the territory of any Indian State, not being territory which has been declarad
under section 5 of the Indian Tariff Act, 1934, to be foreign territory for the purposes of
that section, a duty of customs equivalent to the excise duty imposed by this Act on the
Yike tobacco cured or the like tobacco product manufactured ino British India.”

This schedule deals with taxing tobacco intended for manufacture into biris,
but if biris are brought from the Indian States into British India they are not
to be taxed. The result will be—if I am right in the reading of clause 5 of this
Bill along with this ‘Schedule—that biris manufactured in the Indian States
V_CC.)l}ld be brought freely into British India while in British India if the same

s are manufactured they will be taxed, thus putting the industry in British
India at a disadvantage and driving the industry from British India into Indian
Egates‘. :I‘hat seems to be the implication. I have tried to find out whether in

e Bill ““tobacco produect’ has been defined in any way, but it is not there.

hat T say is that this will be unfair on the grounds of justice and equity bet-
mEBDI? British -In’dia.n dealer and an Indian state dealer. I tried to reconcile
"inyss iby referring to the excise duty on sugar and excise duty on matches, but
o ar as sugar and matches are concerned,.lakhs of rupees are required to
ls)e thur') a factory whereas in the case of tobacco the product is alreadv there
; DO%h In Tndian States as well as British India. Therefore, by imposing this
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(Sardar Sant Singh.]
restriction upon the British Indian subjects, the Government will be dnv}.ng the
trade into Indian States by allowing them the free export of biris into British
India and thus putting the British Indian market at a discount. I hope the:
Honourable Member will throw some light on this question.

The Honourable Sir Jeremy Raisman (Finance Member): I am sorry that
uanecessary odiurn or odour has beeun imported into this discussion, and I find
myself in the curious position of being a defender of the habit -of smoking. I
agree with the poet who waxed lyrical on the subject of tobacco. What he said-
was

“Sweet at the break of the day

Sweet when they have cleared away;

Lunch, and at close of day,

Possxbly sweetest.”’

And T would remind my Honourable friend, Mr. Lalchand Navalrai, who said
that those who smoke go mad-

“Go mad and beat their wives,

Plunge, after shocking I was

Razors and carving knives

Into their gizzards.” -

So, I agree with the poet that smoking, as a habit, though it may have:
some disadvantage, also has a great advantage as stabilizing the nervous tension,
of the individual and assisting him to call on reserves when he requires them,
of soothing him in times of excitement.

Mr. Jamnadas M. Mehta: You are more lyrical than the poet.

Sir Cowasjee Jehangir: Does it mean that everybody should smoke?

The Honourable Sir Jeremy Raisman: The last thing that I should like is
that the poor man should be deprived of the solace which' I myself value so-
highly. I should not like to calculate the amount of tobacco consumed in the
contemplation of this very Bill. T can assure the House that it was quite con-

‘siderable. My Honourable friend, Mr. Jamnadas Mehta, apparently objects to.
the construction of the Schedule, because he thinks it discriminates against the
poor man’s biri. He is, I am afraid, under a misunderstanding and that arises
from the fact that he is not so familiar with the use of cheroots as we have
become by virtue of our enquiries into the subject. There are a large number
of poor men, and my Honourable friend, Mr. Krishnamachari, would support me
here, who smoke what can only be called a cheroot. In certain parts of South
India, the class which smokes cheroots of a kind is as poor and even poorer
than the class which smokes biris in that part of the country to which my

_Honourable friend is accustomned. Therefore, we had to deal with the chercot
i a different way. The cheroot mostly consists of cured tobacco and the tax
on it at annas two, as I shall show shortly, is comparable with the tax on biris.
What we have .done is this: We have to cater both for the cheroot smoked by

: the very poor labourer in South India and for the fat cheroot which my Hon-
ourable friend and I myself also smoke. So, we imposed a low rate of duty
first on the leaf tobacco which is manufactured into cigars or cheroots and then,
to deal with my friend’s cheroot and my cigar, we put on a much heavier scale .
in addition on the manufactured product and the result of that is to equalize
the position and at the same time to grade the tax according to the poorest
consumer.

Now I have something else to say about the biri. The biri is an article which

12 Woas consists of a wrapper of a leaf which I think is called {endu and which
- contains a certain amount of tobacco. Now there is no reason on first
principles why we should not have taxed the wrapper which is used in the same:
way as tobacco as well as the tobacco of the biri.
Mr. Jamnadag M. Mehta: Does the Honourable Member sav that the
wrapper leaf is tobacco leaf? !

The Honourable Sir Jeremy Raisman: The definition of tobacco could per-
fectly well have covered the wrapper which is used with the tobacco. Omne
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\primary principles of taxation the position is so similar in respect of these two
articles, although the commodities are somewhat different in nature, that we
could easily have said, **Tobacco shall include any leaf which is normally used
in the smoking of tobacco or anything mixed with tobacco or anything in which
tobacco is wrapped for the purpose of being smoked’’. We have not done that.
The result is that the tax on this biri is lower than it would have been and
that equates the position as between the poor man’s biri and the poor man’s
cheroot—the kind 1 was talking about just now. The proof that the incidence
of this tax on the biri is a very modest one is this. Since this duty was
announced the prices of tobacco products have naturally, in accord-
ance with the custom of the trade, been adjusted so as to
include ‘the duty. That is regular practice and there is said to be
justification for it, because " at times when duties are removed or
reduced the trade finds itself under the necessity of reducing prices. Therefore,
fhey feel justified, as soon” ag a tax is announced in adjusting their prices
accordingly. In actual practice it will.be found that the extent to which the
price of the biri has moved upwards since this {ax was announced is very
modest and does approximate to the 20 per cent. on the consumer’s price which
I indicated. For this reagon, Sir, T most” strongly oppose this amendiment,
which would indeed throw the whole of this Schedule out of balance: and 1
must remind my Honourable friend that the poor man smokes cigarettes as
~well as biris, and he smokes the kind of cigarettes with which we are dealing
here in Schedule II, and you must agree that the most difficult part of this
task is to see that in levying your tax you do not interfere with the trade and
show no discrimination as between one kind of trade and another. You must
produce & balance and a great deal of care has gone to the construction of thig
Schedule.

[ will deal now with the point raised by my Honourable friend, Sardar Sant
Singh, which was a point of considerable substance. I would say that we hope
in regard to this, as in regard to other excises, to arrive at an arrangement with
Indian States which will preserve a position of balance between the trade in
British India and in those States. What we do here is to take power to levy
certain duties, but we proceed by thg manner of inducing the States which are
contiguous with British India, and States generally as far as possible, to adjust
their own system of taxation to ours, so that there is no advantage or prejudice.
We usually succeed in achieving that, and I have very little doubt that we shall
succeed in this instance. But the ultimate sanction, if we were unsuccessful,
would probably be in the nature of complete prohibition of the imports of
tobacco produets from the States rather than some’ elaborate arrangement for
the levy of 4 scale of duties. That would be our protection of the interests of
the trade in British India. If it should prove necessary to take any further
powers than we have taken in section 5, we should not -hesitate tc do so, if it
were necessary in order to protect the equitable interest of the producer in
British India as well as compared with the producer in the State.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

_“That in sub-part 1A of Part I of the Schedule to the Bill, item No. {1) (4) be omitted
and lhe subsequent item {c) be re-lettered as item (&).”

Jhe motion was negatived..

Mr. President (The Honourable Sir Abdur Rahim): 1 suggest that the other
two amendments may be moved one after the other.

Mr, Jamnadas M, Mehta: Sir, I move: _ .
) ‘,‘That, in sub-parts I and II of Part I of the Schedule to the Bill, for the figures
0-6", wherever they occur, the following be substituted : -

‘0-2 or 20 per cent. on the market value whichever is less'.”

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :

o ‘That in sub-parts I and II of Part I of the Schedule to the Bill, for the figures
6‘, Wherever they occur, the following be substituted :
02 or 20 per cent on the market value whichever is less’.”
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Mr. Jamnadas M. Mehia: Sir, 1 move: :

“That in sub-parts I and II of Part I of the Schedule to the Bill, for the figures
‘0-6’, wherever they occur, the following be substituted : :

‘0-2 or 25 per cent. on the market value whichever is less.” .

Mr. Presdent (The Honourable Sir Abdur Rahim): Amendment moved:

“That in sab-parts I and II of Part I of the Schedule to the Bill, for the figures
‘0-6’, wherever they occur, the following be substituted :

42 or 25 per cent. on the market value whichever is less’.”

There will now be a discussion on both these amendments.
Mr. Jamnadas M. Mehea: I thought you suggested moving all the amend-
ments. '

Mr. President (The Honourasble Sir Abdur Rahim): No. ~

Mr, Jamnadas M, Mehta: All right. I do not wish to prolong this debate
because tne urguments L have used can only supplement what 1 have said so
far on the:Bill. 'T'he answer which the Finance Member has made . .

- The Honoarable Sir Jeremy Raisman: Whieh I hope 1 have made!
Mr. Jamnadas M. Mehta: The first* point is that we can bring this taxation
-to the level of two annas instead of six annas. My Honourable friend brought

to his assistance the poor men in.Madras in order to get his six annas passed.
This is like the Bombay speculator who always brings the cotton grower when
his speculation is to be cnticised. But this kind of thing he should not do
because he promised to crush the speculator, and why should he himself justify
a thing which~is wrong in the name of the poor.

Dr. P. N. Banerjea ((alcutta Suburbs: Non-Muhammadan Urban): Let him
crush himself!

Mr. Jamnadas M. Mehta: Let him crush this propensity to tax the poor.
Even though the poor man might be smoking the biri, it is cheaper-than the
cheroot. That you cannot get over. So if the poor man in Madras is tempted
to smoke something more costly, even that tax can be unders.ood, but here
you are putting them on a differential scale and my point therefore is that you
should try to look on hoth of them with an equitable and equal e¢ye, otherwise
you might, while wishing to do justice to both, be doing really an injustice, or
let 25 per cent. of the market value be taxed because then it will be some
stoudard which we can understand. Today this is without any standard and
therefore it is somewhat arbitrary and belies all the professions which the Bill
makes and its champions make that they are looking to the interests of the
poor. My friend, Sardar Sant Singh, has already given the argument about the
Indian States and therefore I do not wish to repeat that argument.

Mr. Amarendra Nath Chattopadhyaya (Burdwan Division: Non-Mubam-
riaaen Rural): Sir, I rise to support my Honourable friend, Mr. Jamnadas
Mehta. My whole argument has been to prevent taxatioh being levied on
tobaecco; but as we have failed on the last amendment, I believe that some sor
of lessening the tax will be helpful. These two amendments, viz., that six
annas be substituted by 2 annas or 20 per cent., and that six annas be substi-
tuted by 2 annas or 25 per cent. of the market value, will go a great way to
reduce this burden of taxation on the poor. Biris are practically smoked wholly
by the poorer section of the population. Personally, I am not a smoker and I
never advocate smoking; but it has been & necessity for the poor and conse-
quently this necessity for these poor people should not be taxed. The poor
people have been taxed in many ways and this lessening of the burden from 6
annas to 2 annas will be of great help to the poor. With these words I support
these amendments; I hope the Bonourable the Finance Member will also help
us to get it passed i

The Honourable Sir Jeremy Raisman: Sir, I regret that I must oppose this
amendment and I would again emphasise that in drawing up this schedule -we
have gone into very great detail regarding the actual prices and conditions in
which tobacco is marketed and consumed. It would be impossible on adminis-.
trative grounds—at any rate exceedingly difficult—to base the tax on the market
value of any vommodity of this kind. The position regarding biris, I have
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ulteady explained. The tax levied on them is, to our certain knowledge, fairly
equated with the tax on alternative forms of tobscco consumed by comparable
classes. TThere is no diserimination there and merely to introduce in this erude
way a sweep.ng amendment. of this kind would make the incidence of the tax
exceedingly inequitable, exceedingly deleterious to the established trade and
exceedingly dithicult to administer. 1 must therefore oppose it.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-parts I and II of Part I of the Schedule to the Bill, for the figures
‘0-6’, wnerever tney occur, tae following be substituted :

‘0-2 or 25 per cent. on the market value whichever is less’.”

The mouon was negatived.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“Thar in sub-parts I and II of Part I of the Schedule to the Bill, for the figures
‘0-6’. wherever they occur, tne following be substituted :

‘0-2 or 25 per cent. on the -market value whichever is less’.”

The mouon was negatived. )

Mr. Amarendra Nath Chattopadhyaya: Sir, I move:

“Ihat sub-part I1II of Part I of the Schedule to the Bill be omitted.”

- 8ir, it is a simple suggestion that mere air-cured tobscco should not be
taxed. I do not want to waste the time of this House; I only suggest that air-
cured tobacco be omitted. : :

Mr. Presdent (The Honourable Sir Abdur Rahir): Amendment moved:

“Lhat sub-part IB of Part I of the Schedule to the Bill be omitted.”

The Honourable Sir Jeremy Raisman: Sir, the Honourable Member has:
adduced no arguments. This tobacco, which is Virginia tobacco, a good quality
of tobacco, although it is air-cured, is a comrrodity which certainly should not
be singled out for exemption, and I oppose the amendment. .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That sub-part IB of Part I of the Schedule to the Bill be omitted.”

The moiion was negatived.

Mr. Jamnadas M. Mehta: Sir, I bes to move: .

“That sub-part IB of Part I of the Schedule to the Bill be amitted.”

This refers to the taxation on stalks, stems and other refuse of tobacco. I
have brought with me samples of the commodity which is proposed to be taxed.
and it is under the name of stalks, stems and other refuse of tobacco. They are
purely wood, not at all tobacco. T shall presently show, with your permission,
what I have-brouvht, that this is no tobacco at all, and without the House under-
standing it, the Finance Member may be able to run away with these stalks
and other things he wants to tax.

(The Honourable Member here showed the Assembly samples of tobacco
stalks.) -

After all the tobacco has been cleaned, the leaves have been cleared and
the stalks only remain and are used for fuel. How meticulously the Govern-
ment want to enter into the possibility of taking whatever little they can from
the poor -is indicated by ‘these stalks. I have got a good number of other
samples which will show that in add‘tion to the taxation on tobacco of the poor:
mah, the Government have far extended their depredations into things which
can by no stretch of the imagination be called tobacco. I refer to the stumps.
These are not even stumps. These are absolute refuse in which there is' no
tobacco velue and for this my Honourable friend wants one anna. Happily,
he dces not sav “‘intended to be used for agricultural purposes only”. If
it is used for arrcultural purposes this one anna is useless, it does not apply.
But if it is used for fuel, namely, a household domestic purpose in agricultural
etonomy the one anna comes in. Therefore I do hope that if only by way of
exception, as sometimes he relents, he will support my amendment.

Kr Pres'dent (The Honourable Sir Abdur Rahim): Amendment moved:

‘T-at sub-part III of Part I of the Schedule to the bill be omitted.” - .

., . +he Honourable Sir Jeremy Raisman: Sir, 1 am afraid that my Honourabl
friend has chosen, although it ir somewhat picturesque, nevertheless not a very

. . B b4
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good item on which to base his argument, as I hope to convinee even him in a
moment. He has heard the expression ““Put that in your pipe and smoke it’".
I think he will ind—though I do not think he is a pipe-smoker as 1 am—but
he will find that some of these things that he calls bits of wood actually find
their way into- the highest quality of pipe tobacco; but what I will assure him
is t-hl,s‘t,hat even in good quality cigarettes, cigarettes of the kind which 1 do not
know if he smokes, but 1 certainly do, a certain element of these so-called stalks,
stems and so on does enter. The tobacco manufacturer is able to utilise nearly
every part of the tobacco plunt. Why? Because hé finds that he can make
cigarette tobacco which includes a certain element of the stalk or stem, should
he not be taxed on that? If my Honourable friend will refer tg the taxation
schedulg of any country in the world where tobacco is taxed, I can show him
that this item—stalks and stems—has to come in. Even in KEngland, where
the tax on tobacco is enormous, where it is, I think, of the order of 30s. «
pound~t:,hat is about Rs. 20 or so—even there he will find stalks and stems.
because it is a part of the tobaceo plant which is definitely used and not merely
in the making of the lowest grades of smokeable articles but even in compara-
tively high grades. As regards its uses for agricultural or any other purposes,
th.ey simply do not enter. This only comes in when you are actually dealing
with the tobacco which is going to be made into cigarettes or other articles
intended for- consumption. It is at that stage that it would be taxed. If the
poor man keeps these stalks and intends to use them for fuel or for any other

purpose like that, there is no questior: of their being taxed.

Mr. Jamnadas M. Mehta: How will you distingnish?

. The Honourable Sir Jeremy Raisman: Because of the point at which we
deal with them.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That sub-part III of Part I of the Schedule to the Bill be omitted.”

The motion was negatived.

The Schedule was added to the Bill.

Clause 1 was added o the Bill. . i

The Title and the Preamble were added to the Bill.

The Honourable Sir Jeremy Raisman: Sir, T move : .

“That the Bill, as amended, be passed.”

Mr. President (The Honourable Sir Abdur Rehim): Motion moved:

““That the Bill, as amended, be pased.” -

_Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): I wish
to oppose this Bill. The first point for consideration that I would put before
the House is the flat rate. The flat rate which has been fixed will work great hard-
ship. on the persons whom I will presently mention. When agricultural opera-
tions are carried on, the lower leaves of the tobacco plant either drop off or
are removed for the purpose of inter-cultivation. These leaves are collected by
the labourers, may be wages are paid in those leaves, or may be, just because
the owner of the field does not pay, he allows the labourers to collect these
leaves. The poor people collect these leaves and they stock them till the weight
of the leaves comes to about one maund when they dispose of those leaves.
We were told that any cultivator must make Rs. 100 per acre clear profit.
Whether .that estimate is based on tobacco which is grown:in the Punjab, T do
not know, but there are varieties and varieties of tobacco. The tobacco grown

" in ‘the Bombay Presidency does not fetch more than Rs. 80 per maund. In
nther words, the vield is about three maunds an acre and the vrice fetched
is Rs. 90. - And Jook at the flat rate that has been fixed that is Rs. 30 per maund.
Inferior tobacco leaves will be taxed at the same flat rate, which means
thrce maunds of inferior tobacco—the Agricultural Department, which has been
carrving on ‘experiments, has not been able to improve the quality and make the
cultivation'-a paying one.
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The Honourable Sir Jeremy Raisman: Has my Honourable friend seen the
report on the Marketing of Tobacco, which says that the average yield is
more like séven maunds per acre? :

Mr. Govind V. Deshmukh: 1 do not know under what circumstances &he
experiment was made und seven maunds were obtained, -because we know very
well that the Governiment experimental farm can make seven maunds as they
have facilities, such as, supply of artificial manure, irrigation, labour,—any
number of labourers are available to them.

The Honourable Sir Jeremy Raisman: The tigure for Bombay is given as 627
Ibs. per acre, which is nearly eight maunds. '

Mr. Govind V. Deshmukh; It is not the vield of the field of an ordinary
cultivator. That may he all right” so far as experimental Government farms
are concerned. )

The Honourable Sir Jeremy Raisman: This is un average figure for the whole

rovince,
! Mr. Govind V. Deshmukh: | think it would be very difficult for the ‘Honour-
able Member to satisty the agriculturist thut the yield could be as much as
that. For instance, the yield of cotton on the Government experimental farm
may be more than the yield from the field of an ordinary agriculturist. Thé
Government have better facilities of irrigation, better facilities of labour and
other facilities, which go to increase the output. The poor cultivator has got
no means, his only capital is his land and his own labour is the power, and may
be a couple of bullocks. Therefore, the ordinary cultivator cannot get more
than three maunds. At the price of Rs. 30 per maund, the cultivator in the
Bombay presidency gets Rs. 90, and the duty is Rs. 90, so that what does the
cultivator get? He gets nothing. He pays Government at the cost of his own
labour. :

The Honourable Sir Jeremy Raisman: No. The cultivator will not pay the
tax. . . )

Mr. Govind V. Deshmukh: The cultivator grows this_ tobacco and sells.

- Would he not be required to pay? )

The Honourable Sir Jeremy Raisman: The cultivator will not pay the tax.

The tax is not levied on the fact of growing it.
_ Mr. Govind V. Deshmukh: The cultivator cultivates, then he has to dispose
of the produce, he cannot keep it in the house. He takes it to the market,
takes it bit by bit, he has to sell it, und the grower is converted into seller.
Would not at that time the poor culttvator be taxed? Would his produce be
allowed duty free? If not, the cultivator grows for you tobacco and he has in
live on his own labour for which he would otherwise have paid to other labourers
to whom he would have been required to pay wages. That is the first thing
that I want to put before the House. The qualities of tobacco are different
and the yleld of tobacco would differ according to the seed, the soil, the climate,
and it would be very hard on the poor agriculturist to have s flat rate like this
all throughout the country. Another thing that I was thinking of was this.
The poor men who are off and on engaged as labourers—otherwise they have
nothing to do—they go to the fields, pick up the leaves which are left by the
cultivator himself lying on the soil. The poor woman or man goes to the field
and collects the leaves. They keep them for some time and when the stuff
accumulates to the weight of a maund they dispose of it. Would not these poor
People be required to pay-duty because they have to dispose of the stuff? They
would be required to pay Rs. 30 a4 maund when they have to dispose of their.
stock. Tn other words, all the labour which- these poor men have taken to
collect the leaves does not pay them; it pays the Government. That is why
[ am suggesting that it will be better to have a graded rate of duty .instead
of one flat rate. A flat rate will work as an iniustice on the poor agriculturist -
and the ordinary labourer who takes pams to collect all these leaves into some-"
thing which becomes a marketable commodity. As the Bill that is proposed
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to be accepted by the House is one which contains rigorous clauses, 1 oppose
it. -
Dr. P. N. Banerjea: Now that the clauses of the Bill have been disposed of
$0 ofir dissatisfaction, I must point out that the administration of the B.ll when
it is translated into an Act will meet with very great difficulty of a practical
-character.

In the first place, difficulties will arise between the Central Government
:and the Provincial Governments. Agriculture is a Provineial subject and so
is land. I do not know how the Central Government will be able to control
«cultivation without impinging on the authority of the Provincial Governments.
I am afraid that these disputes may have sometimes to be referred to the
Federal Court- The second difficulty will arise with regard to the relat.ons
between the Central Government and the States; and the third difficulty will
arise from the harassment and oppressiorn which will be involved on the poor
cultivator. I spoke a few words on this subject the other day, and I wish to
emphasize that in administering the Bll, due care should be taken so that the
poor cultivator is not harassed or oppressed in any way. The best way to secure
this object will be not to begin the stage of taxation at the time of cultivation
but begin it at a later stage when the tobacco is manufactured in large scale
or small scale factories. The cultivator should be left alone. Because the
cultivator is illiterate and cultivates only a very small plot of land, his difficulties
are very great, and I would ask the Honourable the Finance Member not to
add to his difficulties. If he takes proper care in the administration of this
Bill and leaves the cultivator out, then the B’ll may be administered in a way
which will not adversely affect the poor people. Although the poor man’s
smoke will still be hit, the amount of oppression and harassment will be con-
siderably less. .

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): Sir, I rise to oppose
the motion moved by the Honourable the Finance Member. The biri industry in
. the South is mostly done by the Mussalmans and as such the Musim League
Party has received a representation from South as well as from Bengal and other
provinces to this effect. Mussalmans have got to earn their livelihood by
means of this industry and if due consideration is not given to them, I am sure
this is going to affect them very badly. On account of the war, they have tc
face so many other difficulties in addition and this Bill will naturally put them
out of work. T am sure the Finance Member will consider this point and see
his way not to impose this taxation at this time.

Sardar Sant Singh: I thought that I would persusde the House not to'make
this House a forum for advocating the use of smoking as a healthy habit but
I find, Sir, that no less a person than the Honourable the Finance Member
quoting chapter and verse in favour of this habit. Therefore, I am obliged
to say o few words. T

Everybody knows that ‘the Sikh religion strictly enjoins the Sikhs not to
touch tobacco in any shape or form and there are very sound reasons for this.
The very fact that some poets and some writers have taken to advocate the use
of smoking is proof positive of the fact that it has got evil effects, which they
want to counter by advocating its use and by persuading people to take to this
line of life which accoding to the Finance Member gives some.relaxation. I
can assvre him that he will find that there are other forms of relaxation as
well. There are healthier habits which will give the human brain the relaxation
which it occasionally needs.

Apart from this, the Honourable fhe Finance Member has said that in order
to work the Bill. he will ‘ente~ into necot’ations with the Indain States’in order
to protect the industry in British India from dving out. But he has not made
- it clear whether such nesotiations have alreadv taken place or they are coing
to take place. He would not have disclosed his taxation proposal to dny State

<
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before he made his Budget-speech on the 27th lebruary. He .could not do it.
That is obvious, because the Finance Bill secrets are kept very ciose. Now,
I do not know whether during tas period from the 2Z7th rebruary to vhe 2Zuth
March he has consulted the States in that matter or not. -

The Honourable Sir Jeremy Raisman: Yes. . -

Sardar Sant Singh: I should like to know what steps he proposes to take in
order to save the industry from dying out during the period the negotiations
take place in order to come to an arrangement with the Indian States. Meun-
while, the Indian States will be free to manufacture biris and send them in

_competition with British India without any hindrance. Does he not fear that
there will be a danger of the industry dying out before the remedy is applied?

The third point T would like to make is this. “The administrat.ve side of this |
taxation is to be handed over to the excise authorities, sub-inspectors, who are
not very highly paid public servants. They will have to deal with shrewd busi-
nessmen who count their morality in terms of pounds, shillings and pence.
If he wants to bribe the excise staff in order to save Rs. 30,000, he will easily
give them Rs. 5,000. He will not count in terms of -morality or honesty but in
terms of Rs. 25,000 which he will save: How does he propose tp deal with the
administration of this Bill. There will be administrative difficult’es which pro-
bably may break the whole machinery of this taxation. Then there is the
question of dealing with the illiterate cultivator. The Finance ‘Member has
stated that the cultivator of ten acres of land will be free from certain restric-
tions. What are those restrictions which he has removed from the cultivators
of ten acres of land. The restrictions are that he will give orally to the excise'
officer certain information which in the case of a bigger cultivator is to be given
in writing, by means of filling forms,.and so on. I am not dealing with the
details, but the cultivator will have to make a return of all h's processes of
curing and so forth and then keep a record of it. How does he propose the
cultivator to do it unless he is to employ a Munshi or Agent who is literate
"enough to understand all ‘these things? These will be the administrative. diffi-
culties which the Honourable the Finance Member will have to deal with while
dealing with this taxation.

Last of all, T am not free from apprehension that it is a1 attempt in an
indirect manner to tax the agriculturaj produce. Today for sentimental reasons
and for reasons which are more due to my religious inclinations than anything
else I do not want to oppose this tax and I will remain neutral. But I would
rather like the same thing to be forbidden by legislation. So, I want to oppose
any proposal to enhance the duty on tobacco. So far, I am very clear in my
mind about the taxation proposal. But what troubles me is this that this is
the beginning of an attempt to tax agricultural produce as such and I want,
to make it very clear that I, representing the majority of agriculturist consti-
tuents, do not want to encourage it but I protest against this attempt. The
agricultural incomes are not to be taxed. Thev are taxed ahlreadv in the shape
of irrigation and land revenue. I will remind the Honourable the Finance Mem-
ber that there is a sort of pledge already given that agricultural incomes shall
not be taxed. Therefore, I want to bring these points to the notice of the Hon-
ourable Member and ta say that our opposition to the taxation of agricultural
produce in any shape or form remains in prine.ple.

The Honourable Sir Jeremy Raisman: Sir, I have only a few words to say.
I have already at the earlier stage of the debate indicated our attitude in regard
to t;hfa apprehensions which are felt regarding the effect of the administration
of this tax on the grower. I do not want to repeat what I then said except
to emphasise that that is a matter which has our most careful attention and
Wthh_ we shall certainly not overlook. I cannot give a detailed answer to every
question which Honourable Members have raised but I can say that it will be

| our prime care and object to see that the tax is administered with the ebsolute
- muinmmum of inconvenience to the grower. I do not regard this as being in the
nature of a tax on agricultural produce. In a sense, of course, everything comes
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fron the soil, such as, sugar and salt, and you can name any number of things
which might be said to be-the produce of the soil. .

Dr. P. N. Banerjea: It depends upon the stage at whic¢h you tax it.
_ The Honousable Sir Jeremy Raisman: Exactly. I do not regard this myself
as being in the nature of a tax on agriculture and we certainly shall administer
it in u manner which will not constitute a tax upon agriculture. It is our object
to tax the consumer by levying a duty at a certain stage in the trade in tobacco
at which it can most conveniently be levied. .

The only other point 1 would mention is that in regard to the Indian States,
1 would inform the House that 72 Indian States already .tax tobacco. As regards
“the stage at which we took up this matter, I would inform my Honourable
triend that when an excise like this is planned, the steps which will be necessary
immediately- the tax is announced are considered in advance, that the draft
letters which will have to be issiled are already ready at the very moment when
I make the speech in this House and that they are despatched straightaway. The
Political officers concerned realise thé extreme urgency of taking the necessary
steps with the States and-therefore I have no reason to think that we shall not,
be able to conclude the necessary arrangements in time to prevent damage to
the interests of the British Indian producer and trader.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill as amended be passed.”

The Assembly then divided : .

AYES—42.
Abdul Hamid, Khan Bahadur Sir. Lawson, Mr. C. P.
Ahmad Nawaz Khan, Major Nawab Sir. Mackeown, Mr. J. A.
Ambedkar, The Honourable Dr. B. R. Maxwell, The Honourable Sir Reginald.
Ambegaonkar, Mr. K. G. ) Miller, Mr. C. C.
Benthall, The Honourable Sir Edward. Muazzam Sahib Bahadur, Mr. Muhammad.
Bewoor, Sir Gurunath. Pai, Mr. A. V.
Chandavarkar, Sir Vithal N. Pillay, Mr. T. 8.
Chapman-Mortimer, Mr. T. Raisman, The Honourable Sir Jeremy.
Dalal, Dr. Sir Ratanji Dinshaw. Richardson, Sir Henry.
Dalpat Singh, Sardar Bahadur Captain. -] Shahban, Khan Babadur Mian Ghulam
Ghiasuddin, Mr. M. Kadir Muhammad.
Gray, Mr. B. L. Sheehy, Sir John.
Greenfield, Mr. H. - Spear, Dr. T. G. P.
Haidar. Khan Bahadur Shamsuddin. Spence, Sir George.
Imam, Mr.” Saiyid Haidar. _ Stokes, Mr. H. G.
Ismail Alikhan, Kunwer Hajec. Sultan Ahmed, The Honourable Sir.
James, Sir F. E. Sundaresan, Mr. N.

Jawahar Singh, Bardar Bahadur Sardar 8ir.| Symons, Mr. N. V. H.

Jehangir, Sir Cowasjee. ) . . :
‘Kamaluddin Ahmad, Shamsul-Ulema. Thakur Singh, Major.

Kushal Pal Singh, Raja Bahadur. Trivedi, Mr. C. M.
_ Lalljee, Mr. Hooseinbhoy A. Tyson, Mr. J. D.
! NOES—23.

Abdul Ghani, Maulvi Muhammad. Kazmi, Qazi Mubhammad Ahmad.
Banerjea, Dr. P. N. Krighnamachari, Mr. T. T.

Bhutto, Mr. Nabi Baksh Illahi Baksh. Liaquat Ali Khan, Nawabzada Mubhammad.
Chattopadhyaya, Mr. Amarendra Nath. Mehta, Mr. Jamnadas M. i
Choudhury, Maulvi Muhammad Hossain. Murtuza Sahib Bahadur, Maalvi Syed.
Dam, Mr. Ananga Mohan. ‘Nauman, Mr. Muhammad.

Deshmukh, Mr. Govind V. Neogy, Mr. K. C,. :

Essak Sait, Mr. H. A. Sathar H. Parma Nand, Bhai.

Gupta. Mr. R. R. Biddique Ali Khan, Nawab.

Ismail Khan, Hajee Chowdhury Mubam- Umar Aly Shah, Mr.

mad. - Yamin Khan, Sir Mubammad.
Joshi, Mr. N. M, Yusuf Abdoola Haroon, Seth.

e motion was adopted.

. THE VEGETABLE PRODUCT (EXCISE DUTY) BILL.
The Honourable Sir Jeremy Raisman (Finance Member): Sir, T beg to move -

*“That the Bill to provide for the imposition and collection of an excise duty on veget~
able product be taken into comsideration.” .
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1 would like to say just & few words about the history of this commodity.
It was first introduced into India in 1925. At that time it was subject to import
tariff of fifteen per cent. Later in 1981 the import duty was raised to 25 per
cent. ad valorem and after that a concern was formed for the manufacture of
vegetabie products in India.

8ir Gowasjee Jehangir (Bombay City: Non-Muhammadan Urban). What

ear?’ : :
d The Honourable Sir Jeremy Raisman: I cannot give the exact year, but I
think it was after the import tariff was raised from 15 per cent. to 25 'per cent.,
T should say that it was some time within the last ten or twelve years.

Other manufacturers quickly followed. although the original producer is still
the largest producer, in India. o .

Mr. Lalchand Navalrai (Sind: Non-Mubanimadan Rural): Who was the first ?

The Honourable 8ir Jeremy Raisman: The first was the Hindustan Vanaspati
Cumpany Limited, Bombay, and I think. they are still the premier producers,
T mean the leading producers. « - 7

Gradually the imports which at one time had been as high as 458 thousand
ewls. that was in 1928-29, began to fall away until now they are practically
negligible. The total production at the present time is estiinated as approxi
mately 100 thousand tons per annum. But there is a further - potential
capacity. There are some restrictions at the present time on the potentiality
for expansion: there is the main difficulty of obtaining material for containers,
especially metal containers and also of course difficulty of transportation and
thirdly there has been some difficulty in obtaining plant whick would be neces-
sary for any considerable expansion of capacity. Since I referred to this tax
in my Budget speech 1 may mention that it has been represented to rue that I
myself entertain-some prejudice against the use of this commodity. I would like
‘to tuke this opportunity of making it perfectly clear that I do not entertain such
feelings. I quite recognize that this is a useful food produect and that it is an
elernent in the diet of the middle classes. The objections which have been
roised against this tax are on the ground that it is an article of food. On the
principle of giving a dog a bad name, it has been called a ‘‘kitchen tax”. It
is an unfortunate fact that in these days both in India and in most other
countries ‘‘kitchen taxes’’ are common and since the tax pavers have to make
their contribution in this way, vegetable ghee cannot escape. If we were to
aceept the principle that articles of ‘food should not be taxed we should have
to give up the revenue on salt, .on sugar and & dozen other articles of consump-
tion. If we weve in the fortunate position of being able to base our system of
taxetlion entirely on direct taxes—taxes on income omnly, them we should, no
doubt, be able to dispense with this kind of tax. Theoretical objections which
are well known were indicated the other day when discussing the amendment
relating to the salt tax in reply to my Honourable friend, Mr. Mehta. It is
unfortunately impossible to base your system of taxation entirely on the direet
taxation of incomes. .

Apart from other reasons, I would point out that in India a very large
portion of the papulation, entirely regardless cf its means, is exempt
from income-tax. I refer, of course, to agricultural income. That
portion of the population contributes to the central revenues -only in so far as
it is subjected to indirect taxation. But that is only an incidental aspect of
the mafter. I am quite satisfied myself from my long experience of this
subject that it would not be possible to found a system of taxation in India on
& basis which entirely excluded the taxation of articles of food. Now, in the
present case there has been, particularly in the last few days, an intensification
of oppesition to this tax. I cannot refrain from observing that it is quite clearly
due to the activities of the producers who though small in number are highly
organised and have taken specidl steps to whip up opposition to this tax and
to try and defeat its objeet. They have provided the critics with arguments.

1pwm,
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basea mauwny, o1 course, on the hardships to the consumers. It is, therefore,
-excecdiLgly unportant to tind out exactly how -tnis tax is likely to work at the
brereat moment. My Honourable triend, Mr. Lalchand Navalrai, when he was
talking on this subject the other day gave some indication of the movemens
-of prices of this commodity in recent years. ‘1 then intervened to ask him
why he had made no observations on the subject when the producer and the
middieman were reaping larger and larger profits and why his emotions were
particularly aroused when I sought to recover a moderate proportion of the
brice for the benefit of the general revenue.
Mr. Lalchand Navalrai: Because it is an gxtra burden.

The Honourable Sir Jeremy Raisman: Since that time, I have been at some
pains to examine the course of prices in recent nionths and particularly the
- course of prices sinee the tax was announced in this House: Here, I would
.again remind the House of something which 1 said a little while ago in regard.
to the Tobmeco Bill. It is a case that whenever a tax is introduced in the
Budget, whether it takes immediate effect or not, it is the practice of the trade
-coucerned to increase the price of its product by the amount of taxation if it
-can. 1 have heard observations made on the ethics of that practice and it is
.possible to take two views on it, but I would say this in defence of the trade
thut o the rare ocecasions (very rare indeed, I regret to say in my un-
happy life as a Finance and Revenue Officer) on the rare occasions when
-4 tax is removed or reduced the consumer expects to get the benefit immediately
and it s very difftcult for the trade to refuse to give it to himt even though
the stocks which they may hold have paid the duty, and it is on the hasis
-of that argument that the regular practice is justified of increasing the price
-as ‘soon as the tax is announced. :

Now, Sir, if that fact is realised, then when dealing with the effect of -
this tax on the consumer, we are not in the realm of conjecture, we are now
in the realm of ascertained facts. The curious thing is that the movement of
the price level of this commodity—and I have taken some care, I have before
me the retail prices of some 20 or 25 brands of this eommodity and I have
.exact prices as they stood in each month from October up to the present month
.of March—and the curious thing is that the price levels at the present moment
.are very little higher than they were in the month of December. At the
beginning of March, that is, immediately after the announcement of the tax,
-there was a slight upward movement, but it did not correspond to the extent
-of the tax, not by a very long way, and I say that. the levels of retail prices
.at this moment are almost identical with those which prevailed in December

and Janusry. . ' _

Sir Cowasjee Jehangir: But between December, 1942 and March, 1943, they
fell.

The Honourable Sir Jeremy Raisman: No.

Sir Cowasjee Jehangir: I have got the figures here.

The Honourable Sir Jeremy Raisman: They are practically the same.

Sir Cowasjee Jehangir: My figures are: December 7-15 annas per Ib., Mggch
7-8 annas per Ib. ‘ .

The Honourable Sir Jeremy Raisman: I am talking now of the actual retail
‘prices of this commodity as sold in tins of 35 lbs.

Sir Cowasjee Jehangir: So have I for those also. _

The Honourable Sir Jeremy Raisman: These are prices as actually ascer-
tuined in the loeal market and also I have figures of weekly prices of one of
‘the main brands for the -past twelve months. Now, Sir, the importance of-
‘this fact will not escape the notice of this House. The position is that as my
- Honourable friend, Mr. Lalchand Navalrai, pointed out the prices of this
<ommodity have been moving upward with some rapidity in the last twelve
anonths ‘and the margins of profit have been considerable. The price in fact

.
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reached a point at which it was impossible for the trade to pass the duty on
to the consumer. Certainly it was impossible at the beginning of this month
for the trade to pass the whole of thig duty on to the consumer. 8o, I come
buack to- what I said to my Honourable friend, Mr. Lalchand Navalrai. Why
all this time when the ‘prices of this commodity were rising, he had nothing
to say but that when I intervened in ‘order to try and to secure some part for
tl}c relief of the general tax-payer he had a great deal to say. Although I
did not know it at that time, my argument was really much stronger than I
thought by virtue of the fact that it has actually been found that the greater
putt of this tax is now coming out of the profitg of the trade and not from the
consumer, for the simple reason . ., . . ’

Sir Cowasjee Jehangir: Will the Honourable Member also tell the House
what the raw material costs today because of the war? :

The Honourable Sir Jeremy Raisman: I am not denying that there have
been increases in price . . . . ‘

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
Rurai): Who pays this increased price?

The Honourable Sir Jeremy Raisman: I am not denying that. It is a fact
that prices have increased, but I doubt whether an increase from Rs, 32-6-5 per
cwt. on the 7th April, 1942, up to a price of Rs. 63-11-2 today could be entirely
justified on increased costs. :

" 8ir Cowasjee Jehangir: Will the Honourable Member be surprised to hear
that the cost of groundnut oil, which is the raw material, in January, 1940,
was Rs. 300 per ton and in February, 1943, it was Rs. 830 per ton.

The Honourable Sir Jeremy Raisman: As I have already said I am aware .
that vhere have been increases in cost, but 1 do not think it can be said that
the maigins of profit in regard to this eommodity have not distinetly widened.
Thev have been widened more than was justifiable by movements in prices
and that is the point of the argument which I am using at the present time.
Although 1 use this argument, it is not the argument on which I base my case.
I base my case on the unfortunate necessity of raising revenue and cn the fact
that vou cannot  make the omlette, which constitutes the Budget, without
breaking some eggs. That is impossible. As I said the other day, it is
impossible to devise a tax which will not hit the poor, nor the middle class,
nor be detrimental to trade or industry in any category. That is “impossible.
When you levy a tax you do something, and in so far as you dc something the
effeet must be felt.by certain people. I am not prepared to say that this tax
in no circumstances and at no time would fall on the consumer, but'I do
believe from such information as I have received that in the circumstances
of the present moment the tax is not about to fall mainly on the consumer
and that it is because of that that we have had such remarkably efficient
organizgtion of criticism and attack on this proposal. Sir, I move. )

Mr. Pregident (The Honourable Sir Abdur Rahim): Motion moved:

“‘That the Bill to provide for the imposition and collection of an excise duty on veget-
able product be taken into conmsideration.”

Sardar Sant Singh (West Punjab: Sikh): Sir, I move:

194“5".’[" hat the Bill be circulated for the purpose of eliciting opinion thereon by 30th June,

‘Fr. President (The Honourable Sir Abdur Rahim): Amendment moved:
- ”l,hub the Bill be circulated for the purpose of eliciting opinion thereon by 30th June, .

| 'lgle Honourable Member, Sardar Sant Singh, may begin his speech after
unch. ’ ) ’

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock

Sir Cow‘asjee Jehangir (one of the Panel of Chairmen) in the Chair.
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Sardar Sant Singh: Mr. Chairman, before we rose for lunch I moqu my -
motion for the circulation of this Bill. I was apprehensive in the beginning
whether the motion for the Bill would be regarded as a serious motion by
the Treasury Benches. But now that I have heard the I_-Igno!.trable t.h‘e
Finance Member’s reasons far asking this House to take.this Bill into consi-
deraticn. I'am convinced that this motion of circulation of the Bill should be
taken more seriously by the House. Sir, the Honourable the F{nance Mem-
ber seemed to have a perturbed mind when in the course of -hls_.speech h'e
said that the industry which is going to be affected by the operation of this
duty ic an organized industry and has whipped up opposition to this Bill in
this House. I lope that this observation does mot involve uny implications
on Members of this House. 1 am glad that he has denied any imrlication
from this observation. But at the same time I cahnot help reminding him
that the industry he represents is far more organized than any industry in the
country and if he stands in need of the assistance of that organiz_a_tion n
collecting, facts and figures in order to make out a case for his imposition of
this tax, the Members of this House do need assistance in order to make out
a case against it. The Honourable the Finance Member hag in this instance
acted like & counsel who-has a bad case who begins fighting with his oppon-
ent: Therefore, Sir, I will tell him that he has a bad case, for the imposition
of duty on vegetable ghee, that his attempt to fight the opponent will give
away the whole of his case in this matter.

Sir, the Honourable the Finance Member started by giving the history of
this Vanaspati ghee. 1 only want to supplement that history by adding one
or two more facts. When this product was first introduced into the country,
the general prejudice of the masses against this produce was 'so great that
there was active opposition from all quarters. The only use which the vege-
table product could be made to serve in the country was considered to use it
as an adulterant with the ghee, which. meant to take away the purity of that
articlz which is highly valued as an article of food by all classes of people in
this country. Then again, Sir, the prejudice related to another point as well
and that Wwas that it was not a wholesome food, and it acted injuriously on
the state of health when mixed with the pure ghee. These two prejudices
were go great as to lead to public agitations, and public meetings. Thus an
opinion was created in the country against the use of this vegetable product.
Later on when Provincial Autonomy came into existence this prejudice found
its way into those Legislatures as well and we find several Provincial Legis-
latures enacting measures to give a distinet colour to this produst.  Fnact-’
ments came to form nart of the Provineial Statute Book. =

The second phase that this prejudice took was to enhance to the maximum
the octroi and terminal taxes-on the introduction of this product within the
municipal area. . But the industry grew and with the growth of the indnstry
we find its value as a food-stuff, or we may say,its nutritions value as a food.
was tested by chemists who are experts in these matters, and they declared
that the food value of the vegetable was good, it was wholesome food, and it
‘was not injurious to health as it was helieved before. '

However, the industry had passed through those stages. We find, Sir, in
Dr. Wright's report on the development of the cattle and dairv industries of
India that he, even as late as 1937, when this report was published, he consi-
dered the use of this vegetable ghee to be nothing more than an adulterant
withThthat of original ghee. He said:

“There are no figures available which provi sti 7
adulterant added tog;hee, The chief £$tapuse:1dear:n imiam:!.l:e,dchﬁ'ebi:; ean 0;33?; t;ugi
vegetabl: oils such as groundnut oil, coconut oil, and cottonseed oil. A very rough estimate
of the quantities of adulterants used may be obtained from figures relating to the quantities
of thes: products available in India. Banaspatine is produced at five factories. (! under-
stand that the number has increased to 18 or 1} mow,). The potention capacity of these

factories is etated to be 33000 tons per year but the present output probably d no
. r . it
exceed 25,000. (T'he Honourable the I“iIernce Member has given us fmpea.'{:.ate 0 in;;'ge:emus
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groduction of this article as 100,000 tons.). In addition to this about 1,000 tons are imported
from foreign sources. It is the opiion of some of tue manuracturers that aoout Yu per
cent, of the total suppligs are usea for the aduiieration ot ghee. . .

1 need not deal with charbini. ‘Lhen ke says: ‘

“'he total .amount of evailable adulterants, both vanaspati as well as fats, is .just
under £0,000 tons or 1,400,000 maunds; the annual production of ghee is estimated _a}
23,000,0C0 maunds; the amount of aduiterants availlable would thus work out-at just over

6 per cent, of tne total output of gbee.': )
" Now, may | submit that according to the calculations made, the percent-

age of adulterated ghee, if the full production of the  vanaspati ' factories
were to be utilised for the purpose of adulterating genuine ghee, would not go
beyond 10 per cent. But the industry is not produeing all, this guantity Ior
the purpose of adulterating the genuine ghee. The product is being used
independently of adulteration as a food, and it is used as. such by the poorer
and the middle classes. The taxation which the Honourable the Iinance
Mcmber wants to levy on this product, therefore, falls upon those classes who
use this commodity. He is well aware that the price of ghee today hag gone
over Rs 100 & maund while it used to be Rs. 85 or Rs. 40 before in pre-war
days. This scarcity of ghee, due to the rise in prices which in their turn are
due to the large quantity of ghee being purchased for the defence forces, is
responsible for diminishing the  use of ghee by men of ordinary incomes.
Today, we find that a man belonging to the middle class,-with an earning
capacity of Rs. 2,000 or Rs. 3,000 a year camnot afford to purchase ghee and
cousumne it, where the family consists of four or five individuals. Therefore,
naturally they will fall back upon the use of this commodity and use it in
pluce of ghee. Now, it becomes obvious when we consider this aspect of the
case, that the commodity is not viewed from that approach with which it
started. It has taken a place side by side with ghee; and when the Govern-
ment chooses to tax this commodity, they virtually tax an important neces-
sity of life. My friend forgets that people cannot go without food: they can
go on without a government. . . . . S

Mr, Jamnadas M. Mehta: That:is also doubtful!

Sardar Sant. Singh: They can; they have lived without governments for
several centuries; history tells us so; but none has gone without food except
during the Ramzan days or when people are keeping a fast. . .

An Honourable Member: That is only in day time.

Sardar Sant Singh: I am wnot concerned with -abnormal matters. I am
concerned with normal matters of life. . .

The Honourable Sir Jeremy Raisman: I think in the days when they did
without a government, they almost managed to do without the vanaspati!

Sardar Sant Singh: Quite right, because they could get natural foodstuffs
in. the shape of fruits, vegetables and corn and milk; and ghee is a product
which has come from time immemorial; when there were no governments,
there was ghee. Therefore, what I want to impress ig that when once we
realise thie fully, that food produets which are so essential for the building
up of the body are greater necessities than governments thendiselves, then
we realise how evil it is to tax those articles. . .

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan
Rural): What about salt? :

Sardar Sant Singh: I am coming to it; I am not ignoring it. My friend
reminaed and so did the Honourable Member that the question of not taxing
foodstuffs in the country is rather belated to raise, because 'he tells us that
salt, sugar and half a dozen other things of food value are being now taxed
by th(—:: _Government. Quite right. But have the people ever accepted this
proposition? Every year the argumeénts are advahced from these Benches
and refuted by the Treasury Benches that salt should not be taxed. But
they say its incidence i8 so minor that it does not fall very heavily upon the
poor. We are accustomed to hear these arguments: they are fepeated
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ad nauseam; but what I would point out that the Opposition has nct accept-
ed their contention that the foodstuffs should be taxed. Thereforey, when
we come to this, that a food product like vanaspati ghee should be taxed
anew, another item is added to the half a dozen items that have been, taxed
already, and we are perfectly entitled to say that this is not a right or virtu-
ous method of raising taxation. ‘ .

Another argument that has been put forward by the Honourabie Member
is this that the industry is making very heavy profit and when that is the
case there is no reason why the industry should not contribute something
towards the revenues of the country. May I ask if he. agrees with me or
not thet vanaspati ghee is one item which is a necessary of life? 1If it is,
and if he ‘eels that the industry is making high profits, his duty as a Mem-
ber of Government—not as Finance Member, because as Finance Member
he looks to his pocket and how he can fill his purse at the expense of the
taxpayer—but I ask him as a Member of the Government, is it not his duty
to control the price of vanaspati, so that the poor may be helped thereby,
instead of increasing the price by putting another burden upon the consumer?
He has controlled wheat, he has controlled several other articles; why does
he not control-the price of vegetable ghee, so that the consumers may not
suffer? That will be showing some practical sympathy. It is no argument
because the industry is making profit, therefore, fhe Government may levy a
contribution in the shape of taxes. He does that when he levies income-
tax, when he lévies super-tax, when he levies Excess Profits Tax. Govern-
ment does get a contribution from the profits of the industry. But tc tax
it further, which tax is bound to fall upon the consumer, is to tax the poor
consunier to whom this important part of his ‘ood is not available in the -
market because the original ghee has become so expensive. Aeain, I ask
him this question: ag genuine ghee is being used by -the richer classes, why
does he not tax it? He has not considered the taxation of ghee. Its value
has gene up from Rs. 40 to Rs. 106 todav in the market. . . .

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Even that is not psying to the cultivator!

Sardar Sant Singh: But he has not chosen to avail himself of thiz source
of income -to the State. He has not touched it.

Then in his enthusiasm to meet the criticism of this part of the House to-day
he has given certain reasons which do not stand the test of scrutiny at all. He
said that on the issue of this Bill after the Budget speech the prices went
higher and then they went down. But he forgot the provision that he hag made
in this Bill. The ceneral impression is that on the dav the Honourable Member
presénts his Budeet proposals, particularly taxation proposa's,—reople helieve
that they come into force then and there. Tmmediatelv the market is affected
“thereby. This was the impression #bout this Bill. To a factory at Lyallpur the
excise inspector paid a visit on the morning of the 28th February, in pursuance
of this Bill, and there he made this remark that the products will be subject
to duty from now. Yet, with the exception of one or two factories, nobody
raised the prices, but so soon as the copies of the Bill were available they dis-
novered that the taxation was to come into effect from the 1st April, 1948, There-
fore, those factories which had raised the prices believing that the taxation pro-
posals had come into existenge immediately, refunded the further rise, and other
factories did nof, raise the prices at all. Looking at it from Qctober 4o now, and
at the prices of last December and to-day’s prices thcre has been no rire in the
price or there has been very little rise, the price has kept its level. How does
it surprise him? The industry has not yet raised its prices. The industry has
kept to the same level as it was before the taxation proposal came on the scheme.
The Honourable Member's é.ttempt to draw the inference, as I understood him,
was that the incidence of taxution has fallen en the predrecer and not »non the
consumer. I hope he will take into consideration this fact as well that the
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pncus have not risen hecause of the fact that the taxation proposal has not come
‘into. operation to-day.

The nonourapie Sir Jeremy Raisman: I can assure my Honourable friend
from my long experiénce that iv makes no difference whether 1t comes into force
immmediately or whether it is coming into iorce on the lst April; the prices
are raised immediately the duty is announced.

Sardar Sant Singh: I am thankful to my Honourable friend for giving me
another reason that the prices will go up because of tne fact that taxation is
going to be fuised on u certain comwodivy. My Honourable friend is a better
econcmisi than myself; 1 am a layman; therefore, I won't enter into an argu-
ment with him so far as the principles of economics are concerned. But I will
say this muen. Has he any evidence in h.s possession 10 show me that the
factories which have been producing' this commodity have withheld this com-
modity from the consumer or from the dealer on .account of this reason that by
the end of this month taxation will come into force, in hope of making profit?
1s there any evidence 1o show that the retail dea.er has withheld the product
from the market in the hope that it will fetch a higher price on account of the
taxation proposal? I think 1 am not wrong. 1 am talking as a layman. I do
not c¢laim 1o ve an expert but from the cowmrnon sense point of view, what I say
is this. Prices if they go higher, do so because =ither the producer or the retail
dealer withholds this prudUct fromn the market in the hope that atter a monih the

" prices will rise higher and he will consequently make more profit? There is no
complaint in tlie market on that account; the factory owners are giving supplies.
to the same ex.ent that they have been doing before. They have not stocked
their supplies outside their taciories in order to escape the excise inspector’s
scrutiny on the 1lst April. No complalnt has beén received so far that the retail
dealer 15 keeping back the product in order to make & profit on account of the
taxation levied on the 1st April, 1943. Therefore, 1 would say that the attempt
‘of my Honourable friend to draw this inference from the level of prices that it
has not fallen on the consumer does not seemr to be a fair inference_from the
transactions that are being carried on in the country. In the course of his
speech the Honourable the Finance Member said, referring to Mr. Lalchand
Navalrai's speech about this measure—that an Opposition Member—he . took
Mr. Lalchand Navalrai to be typical of every one of us sitting on the Opposition
Benches—Mr. Lalchand Navalrai is not here. My Honourable friend said that
we did not criticise when the prices were going higher for several months before
this, but as soon as taxation is levied and part of that profit is being taken by
the State, criticisim has come in. That is probably what the Honsurable Member
meant by his argument. May I ask him whether he has taken into account the
fact that the prices of other commodities of life were rising ulso. Mr. Chairman,
you were perfectly right when you interrupted the Honourable Member when he
was giving the fizure that groundnut, the raw material from which this is pro-
duced, had risen in price from Rs. 300 odd per ton to Rs. 800 odd per ton,
that is, about three times. What about other materials, chemical stores, con-
tairers, labour, wages, everyfhing has gone up. If in sympathy with the rise in
prices all round the price of this eccmmodity has gone up,.it does not mean
that we should draw the inference from this that the profit of this goes into the
pockets of the producer.

The Honourable Sir Jeremy Raisman: I d'd not say that the profits went
into the pockets of the producer. T was talking about the trade generally,
which- includes middlemen and retailers.

Sardar Sant Singh: It is so. The argument is that the producer is making a
large profit’ out of the trade, therefore, there is ncthing wrong to get some
portion for the revenues of the State. That was the inference which I under-
stood he drew from this. If this be a fact, my submission is, the Finance Mem-
ber has 1ot taken into consideration the riss in- prices of basic materials, the raw
materials, as well as of containers, when the price of this commodlty rises in



- 1300 LBGISLATIVE ASSEMBLY [20TE MarcH, 1948

{Bardar Sant Singh.] , ) .
sympachy with that. These are the important points which I wanted to make
in cunnection with this motion. ’

I wil only draw the attention of the Honourable Member to one additional
fact, and that is this. He has intormed the House 1n his 1sudget speech that out
of the 60 crores deficit in the Budget he proposes to-raise 20 crores by taxation.
Qut of this 20 crores the portion which he expects to get irom this mndusiry 18 140
lakhs. Out of.a total budget of over 200 crores, this half a per-cent. taxation on 1
necessity of such importance as vegetable ghee, will not be justifiable. The
revenue which he estimates he wili realise is not so great as to cause him
inconvenience, if he gives it up: 1 will speak on the amendments
when 1 move them later on but I would say that the incidence of

taxation that will fall upon the industry by the rate that he has suggested is very
heavy. 1 do not propose to go into details at this stage because I shall deal with
. the incidence of taxation when I move my amendments, if he does not accept
the ‘circulation motion, which I am afraid, he will not accept willingly. It is for
those who are interested in this industry, as producers, as consumers and as well
as dealers to tell us how they will be affected by this heavy taxation upon food-
stuffs. Therefore, I will say that the opinions of those who are affected by this
duty should be called in. It may be.said that the duty is to come into operation
from the 1st of April and only ten or eleven days are left now. If he is agreeable,
1 would not mind bringing the date to the 30th April instead of the 30th June,
so that the opinion of the public niay be obtained on the measure and we shall
then be in a better position to discuss both the benefits arising out of this as well
as the evils arising from this taxation, l ' '
Meanwhile, I may point out one fact inore and that is that the opposition
tc this measure has come from all quarters of this House, with the exception of
my friends of the British Group, I will call them the British Group and not the
Luropean Group. (Arn Honourable Member: ‘“What is the difference?”’) There
is a good deal of difference between the two and, therefore, I refuse to call
them the BEuropean Group. I understand that the associations of which they
are the representatives have reviewed the situation in the light of the informa-
tion they have received from their constituents. I would not be particular if
they do not agree with the circulation motion but if they agree that this duty
should be totally omitted or it should be reduced to & nominal extent, they will
be doing a good service to the country at large.’

Mr. BR. R. Gupta (Cities of the United Provinces: Non-Muhammadan
Urban): I rise to support the motion of my Honourable friend, Sardar Sant
Singh, for circulating this Bill for the eliciting of public opinion
The  Honcurable the  Finance Member has just  informed ué
that it is the general nature of the trade that as soon as a “tax is
proposed they put up the prices to that extent and on the other hand he
says that the incidence of this tux will not fall upon the consumers buf on
the industry. I am unable to agree with him in regard to this contradictory
explanation. To my mind, the incidence of this tax will fall directly upon
that strata of society in whose sympathy the Honourable the Finance Mem-
“ber’s heart tlowed when he was replying to the debate on the Indian Finance
Bill in 1941. Speaking on the debate on the Indian Finance Bill, the Finance
Member said:

“It seems to me that it would be extremely difficult to defend a sharp incréase in

the indirect taxation which must fall to be borne by the masses of the people ratl
to insist on an increase in direct taxation.” people rather than

In view of this statement, I do not understand on what principle the Gov-
ernment has decided to impose this excise duty on a vital necessity of life of
the poor people. I am really not in a position to understand the policy or the
principle governing the procedure of taxation by this Government. While
imposing the excise duty on sugar, the Honourable Member in charge argued
that the sugar industry owes its existence to the protection accorded to it by

3 r.M.
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the Government at a huge cost to the Indian exchequer. I would like to kmow
what the Government has done to bring this industry into existence ¢f to its
growth or its expansion and if they have not done anything, then on what
ground do they justify this excise duty on this vegetable product. 1 would
like further to know what is the policy about this taxation. If the principie is
that the Government must find the money by any means, then has the Gov-
ernment satisfied all the conditions pre-requisite to imposing a tax on a vital
necessity of life to the poor people? Have they effected all the economy im
the expenses on the war and ofher administrative departments? There is hardly
a week when one does not see the creation of one or two new posts carrying
a salary of Rs. 2,000 to 4,000. Has the Govbrnment tapped all the sources for
finding money, before launching on this new form of taxation? There also, T
am not satistied. I think there is no reason why the Government should not
expand its borrowing policy and take loans from the depreciation funds of the
Railways and Posts and Telegraphs, ete. They have not done so. Had they
done s0, I am sure they would have got all the money they require to meet the
deficit at least for this year. They would have also got the money immediately.
fro.: those funds. Sir, this is the only Government, to my mind, in the
world todday which is trying to meet its war expenditure out of the current:
income of the Government. This war is not being fought in the interests of-
the present generation only. The coming generations will also get the benefit-
of it . . . . . '
Mr. Chairman (Sir Cowasjee Jehangir): I must remind - the Honourable
Member that he must speak on the Bill. He is now going into the general:
discussion of the Budget. That is not right. He must confine his remarks to
the Biil. :

Mr. R. B, Gupta: 1 want to point out why the Government should find’
money from other sources and that they rnust change their policy of taxation-
and why this sort of taxation should not be imposed. This is what I am going
to point out. So, I was going to say why they should not expand their pro-
gramme of expenditure in such a way that it can be expanded for many years
to come instead of adopting this sort of taxation. If I cannot impress upon’
the Government the necessity in the matter of their whole policy of taxation,
at least for this small amount they can very well adopt the other covrse. They
can very well afford to forego this excise duty which will not bring them more
than oue and a half crores of rupees. A Government which is spending a crore of
rupees per day on war expenses can verv well afford to forego this small
amount. '

Then, Sir, I would like to draw the attention of the House to another point
also. The vegetable fat is the main diet of nutrition for Indians. In recent-
years the production of ghee could not keep pace with the inereasing population of
India and it is this vegetable product which has been filling up the gap
between the production of ghee and the increased population. Now, who arz
the users of this vegetable product? They are those that cannot afford to
buy pure ghee. Thai in itgelf is enough indication as to what class of society

is tax. is going to hit. According tc the figures that I have seen in the
Budget, the production of vegetable ghee will come to abou} two million cwts.
per year. According to the latest figure which I have got from an economist,
the consumption of ghee per head of the population of India is calculated to be
only 4 lbs. per year. According to those figures, this 2 million cwts. of vege-
table product will be eaten by 5 crores of people of India yearly. So it comes
to this that by this tax you are going to tax the food of those 5 crores of people
who are already hard hit owing to the huge rise in the cost of living, especially
the rise in the cost of those materials which are essential for the maintenance
of the life of the people. Sir, I still hope against hope that the Honourable
the Finance Member will see the advisability of withdrawing this measure, bub
D case it is not possible for him to do that knowing the weakness of the
Opposltion, then I will point out that the proposed duty at the rate of Rs. T*
per ewt. comes to about 14 per cent. over the pre-war rate for this vegetabla
<

*
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product. To my mind, this is a very heavy percentage for this tax to stars
with. In any case, the Government will lose nothing if they agree to the
motion for circulation. They will then be able to know the public opinion and
also to find out how the people have received this ieasure. They will then
be in a better position to form a correct opinion over this measure.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumsaon Divi-
sions: Muhammadan Rural): Mr. Chairman, a taxation .measure is always
obnoxious and it is unjustitiable 1f its burden is to fall on those classes who are
already finding the burden tog heavy. In normal times a taxation measure
of this kind would not be justifiable under any circumstances, but we are
tiving in abnormal times. When India is engaged in a life and death struggle,
it may be argued that every class of people must make sacrifices and in that way
this proposal may be justifiable by the Govt. But when the people have no confi-
dence in that Government, naturally they fight shy in placing any more money
in their hands to use it in any way they like. I bave dealt with this question
at- great length in my speech on the Finance Bill and I do not propose to repeat
what I said on that occasion. Apart from that, what we find today in this
House is that the Government is only interested in getting its measures passed
by us, which are to tax people. It is not interested in anything else. It is
unresponsive and unsympathetic. We had only this morning an exhibition of
this on the adjournment motion, notice of which was given by my friend, Mr.
Yusuf Abdoola Haroon, and the Government took objection to it under a tech-
nical clause which is in our Standing Orders. They did not give any reason.
They know very well that in & House like this when it is so depleted it is
difficult to get 25 Members. We also know that on other occasions they have
not objected to rnotions of a similar kind and I think this action on their part
was djscriminatory. Therefore, we, the Members of the Muslim League, feel
that the Government, as far as the Muslims are concerned, is most unsym-
pathetic. It has different standards for different comiuunities. When there
is the question of a rebel belonging to another community, its attitude is
different. So, Sir, we, the Members of the Muslim League Party, have
decided that we will oppose every taxation measure, every measure that is to
place burden on the people by the Government, irrespective of the merits of
that measure. ' .

Sir ¥. E. James (Madras: European): Sir, we have no particular cbjeetion
to this Bill, but there are one or two questions that I should like to ask tha
Elonourable the Finance Member and in doing so I speak as a consumer. When
I made my last periodical account with ‘the cook, I was horrified to find that I
had been a consumer for many months of vanaspati and that the cook had
taken the pure ghee that he had bought with my money for his own purposes.
I think that is the case with a good many families. When the Honourable the’
Finance Member introduced his Budget, I noticed he skated over this tax very
lightly almost as though he was skating on a thin layer of vanaspati ghee. There
are his exact words which he used in his Budget speech: _

“*The proposed excise on vegetable product, sometimes known as vanaspati, raises no
administrative difficulties.” ’

Then he interposed admittedly an irrelevant remark—

“There has for a long time been public agitation against the frequent use of this
product for adulterating natural ghee, but that is an aspect which is not directly relevant
to our present purpose, which is to raise revenue. The rate proposed for the new tax is
Rs. 7 per cwt. and the estimated ‘yield is Rs. 140 lakhs.”

That is all. There was no justification why he had chosen this particular
commodity on which to impose a tax. It would be interesting to know why
my Honourable friend did select vanaspati spart from the reason which he has
“given that in this case ‘‘there are no administrative difficulties”’. Is that the
only point? Tf so, I might suggest to him, in private of course, but not on
the floor of this House, a lot of other commodities which might be taxed and
which similarly would not present any administrative difficulties in their collec-
tion. There must be some other reason. I should rather like to know what it
.
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. The second point I should like to make is whether this tax is in the Honour-
able the Finance Member's War taxation programme or is it to be a permanent
addition to our fiscal policy. That is a matter of some importance. 1 know
it Honourable Member cannot give any guarantee whether this tax will be
removed at any time within his term of otfice or within the term of office of
his successor. At the same tinie, there must be some general principle under-
lying the fiscal policy of the Government of India; and when all is said and
done this is a tax on food. In abnormal timmes such as we are passing through
- a tax on food may be justified; but in normal times, it is only justitied when
its incidence is light and the article of food concerned is not an absolute neces-
aity of life. Then I should like my Honourable friend to tell the House whe-
ther he considers the incidence of tax on the consumer at this rate is reasonably
light. My Honourable friend Nawabzada Liaquat Ali has said just now that
in war times it is the duty of all of us to protect the consuniers. I am told,
do not know how far it is correct, that the incidence of this tax works out at
one snna & pound.

(Interruptions.)

Mr. Chairman (Sir Cowasjee Jehangir): You cannot have conversation like
ithat. Let the Honourable Member go on with his speech. . ,

Sir . E. James: I was saying that I have been told that the incidence of
this tix works out to one anna a pound, and that the monthly consumption of
+his ghee in a family of four persons works out to about fifteen pounds. I am
submitting the calculation which was given to me. In a family of six persouns
‘probably the monthly consumption would be in the range of 20 pounds. Well
the incidence from our point of view might Jlook remarkably light, but on the
other hand from the point of view of a family whose income is in the nature
of Rs. 250 or even 3800 a month it is a serious consideration. Therefore, I would
like to know whether this tax is in the nature of a wartime tax. I think my
Honourable friend is a great classic scholar and teacher and will be able to tell
who it was who said that ‘‘when lives and properties are in danger there wera
no such things as taxes’”. When danger to life and property is removed wilt
the tax be removed, or will it continue when the emergency is passed. L

My fourth question relates to the .scope of the Bill. Here, I should like
to altract the attention of the legal luminaries on the Government Benches
‘What is the meaning of human consumption. The word ‘‘consumption” if one
looks ir the dictionary might mean “‘wasting disease”. In the Bili the defini-
“fion of ‘‘vegetable product’ is:

“any vegetable oil or fat which, whether by itself or in admixture with any other
::;lol::t_gnce, has by hydrogenation or by another process beem hardened for human consump-

What does the Honourable the Finance Member mean by human consump-
tion. If he tells, the House what he means, perhaps the Honourable the Law
Member will be able to say whether this clause is the correct interpretation of
‘his meaning. The meaning of ‘‘human consumption’’ here I assume to . be
“consumption by the mouth’’, but should like to be asured that that is. the
case by some legal authority. -

The only other point which I would like to make is in regard to my Honour-
able friend, Sardar Sant Singh, who for the first time in whole of his political
oareer is particularly anxious about the views of our constituencies.

Sardar Sant Singh: I know what vour views are and what views wvou are
‘going to talk about this matter. \ o
_ Sir ¥. E. .Tames:l I can assure my Honourable friend that we attach greab
nportance to any views to which he may give expression in this IHouke. I
cannot understand what he would have done, had there been no (Government
n this country. There would have heen no Sardar Sant Singh. The political
carecr of a man is largely made as a result of the presence of a Government
which he can criticize. Generally speaking our constituents are in favour of
thzs Bill. The Bombay Chamber of Commerce is very doubtful ag to - the
‘Principle underlying the Bill, because in their view it is a tax upon the poor
‘T™an. Whether that view is correct we have to judge, but it would be unfair

o2
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for ine to speak on behalf of the Group without mentioning that point. At the
sam{ time, in the circumstances in which we are placed, we certainly support
the il and have no hesitation in saying that in.this instance there is ample
justification for a measure which, though it may cause some hardship to the
consumer, is a measure which the necessities of war dictate.

Sir Abdul. Halim Ghuznavi: Mr. Chairman, 1 have taken three points into
consideration in coming to a decision on this Bill. The first point which I took
into consideration is this that vanaspati ghee was first an imported article and
by levying an import duty on that articie the general revenyes were benfitted
as the Honourable the Finance Member has just pointed out. That source of
revenue is now lost, because we are able to manufacture vanaspati ghee here
in India in very large quantities. Well, Sir, what is vanaspati ghee? It is »
preparation which was formerly used for adulterating pure ghee. Ten years
ago, 1 remember we were opposed to this vanaspati ghee coming to India be-
cause of its being used for adulteration of ghee and because it used to be sold
at a price at which pure ghee was sold. Also on medical grounds, the Hakims
and Vaids were opposed to the use of vanaspati ghee. They said it did not
give nourishment. Now, Sir, 1 agree with my Honourable friends that any
taxatior: on food must be very distasteful to the people. Year in and year
out, thiz House has agreed to the taxation of the poor man’s salt. In spite of
our prrotests, we have been forced to pay salt tax. That is really the poor man’s
tax. The poor man feels the tax most. In this instance, how can it be said
that the poor man is taxed, when he does not take vanaspati ghee? This does
not affect the poor man’s food at all. Vanaspati ghee is taken by a man who
can afford the use of ghee, but at a little cheaper price. They can afford under
the circumstances to sacrifice something. The only point that requires con-
sideration is whether a taxation of seven per cent. is a little tao much or nof.
Otherwise, I believe the House will have no objection to the principle of this
taxation. Tf the Honourable Member would take into consideration this rate
of taxatlon, I think that would meet the point of every one, ag thereby the tax
will not so adversely affect or so seriously affect the middle-class man, as he
would be when the tax is so high. Otherwise, T support the measure.

Bhai Parma Nand (West Punjab: Non-Muhammadan): Sir, the Honourable
the Finance Member in his speech admitted that the tax on vanaspati is a tax
on food. Ghee Las been an article of food of a large number of our population.
His argument for imposing this tax is, it would be impossible to levy any form
of indirect taxation, if we exempt all articles of diet from it. Most of the arti-
cles which have to be indireetly taxed are articles of food. ‘

I want to draw the attention of the Honourable the Finance Member to one
simple fact. There are various degrees of necessity with regard to various arti-
cles of food. My Honoursble friend, Sir Abdul Halim Ghuznavi referred to
salt tax and said it was a tax on the poor. No doubt salt tax is a tax on the
poor people, but what we have to see, is how much salt is consumed by a family
in a month or even in a year. The quantity of salt required is quite small.
Naturally the weight of tax on the consumer of salt is very slight. Now, take
rice or wheat, if you tax rice or wheat, you will be levying a tax on the most
pti~e necessity of life and on account of taxable quantity being very great, 1t
would be most oppressive. Similarly when you tax ghee, you are practically
taxing the most important article of food, next to wheat and rice, which is most
essential for the nourishment and development of man. There are various
other articles of food. There is sugar. You tax sugar. But sugar can be
dispensed with by people and a substitute, such as gur or shakkar used instead.

Coming to vanaspati ghee, it has got 2 peculiar history behind it. When
thie vanaspati was first introduced into this conutry—T am talking of the
Punjab—which is the greatest consumer of ghee—then most of the people hated
this article. Motions were made in the Pun}ab Assembly that heavy tax should
be levied on those who carried on trade in vanaspati. Then came a suggestion
that vanaspati should be coloured in such a way that people ought to distinguish
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ib as being a vegetable product, so that they could abstain from using it. That
was the underlymg idea. The motion of colouring it was passed by the Punjab
Assembly. But it was not found practicable to colour the vanaspati in such a
way as to keeping it safe from becoming harmful. Then came another agita-
tion. It was on the point of adulteration of pure ghee. The complaint was that
the natural ghee was being adulterated in the villages and it was being sold in the
adulterated form in towns. That was the chief complaint of the people, and
Inspectors were appointed by the Punjab Government to find out whether there
was any adulteration going on and a number of shopkeepers who sold this
adulterated ghee were caught and fined.

Now, there is another agitation. The complaint is regarding the imposition
of a heavy tax on vanaspati, that is now proposed by the Honourable the Finance
Member. Formerly the people had so much prejudice against and dislike to-
wards the vanaspati ghee that they did not want to use i{. But now on account
of war, owing to the price of all articles having risen very high, the price of
ghee las gone up so high that the ghee which was formerly selling at about a
rupee a seer, now sells at five chataks to a rupee—i.e., three rupees a seer.
Thus it has become almost impossible for anybody to get pure ghee. Just as
the price of wheat and every other article has risen, the price of ghee has also
risen. As I already submitted, ghee is an article of food next only in impor-
tance to rice or wheat and so it is one of the most important necessities for man.
¥t may be that the poor people do not use ghee. But the poor people use in it8
place oil. The price of oil also has gone up. If people give up the use of
vanaspaii, then they will have to use oil. Oil is used even now mostly in Bengal
and in South India. Oil also has become very costly these days. It is more-
over being adulterated. Vanaspati is oil in the shape of ghee.

Now, 8ir, if the people begin to use oil instead of this vegetable product, the
oil will become as much costly. Therefore, I say that vanaspati now has be-
come an article of food which is of such importance that without it neither the
Tigker nor the middle and even labour class can do. When you tax this vege-
table product, you are taxing that portion of the diet which is most essential
for the growth of man, wowmnan and child. Already on the account of the war
she prices of staple food—wheat and rice—have gone up so high that it is be-_
<oming very difficult for them to manage and by taxing another necessities of
iife, ycu are doubling that difficulty. First of all, people were using natural
ghee, and as the price of natural ghee has become prohibitive, they gave it up and
switched on to vegetable product, but now you are going to tax that also, the
result would be that its price will also rise to such an extent that it will not be
within the reach of an ordinary man to use it,

A tin containing 35 lb. of vanaspati used to sell at Rs. 9 in July, 1941;
gradually as the price of naturai ghee went on increasing more people started
using vanaspati—and in July, 1942, the same tin was selling at Rs. 15, and,
.again, in December, 1942, at Rs. 21. As I have said, Sir, it is very unfair and
hanl or people to deprive them first from using natural food and again taxing
the substitute which they were obliged to. It practically amounts to this
-that the Government do not want that the people should
have any kind of food for their nourishment neither for
themselves nor for their children. Therefore, I say that this taxation, if passed
will hit the people very badly. I, therefore, support the motion moved by my
Honourable friend, Sardar Sant Singh. If this amendment is passed by ‘the
House. the result will be that the price of ‘this very necessary article of foed
will not rise very high and it will remain within reack of the lower middle-class
an(} the labourer ciass, and also all other people will begin to use'it. I would
add that in cities like Lahore or Rawalpindi nobody can get natural ghee at all.
Everybody iz obliged to use vegetable ghee. Sir, T support the amendment
moved by Sardar Sant Singh.

Mr. Jamnadas M. Mehta: Sir, I am sorry to find that in the speech of the
onourable the Finance Member expounding the merits of this Bill und the
L]
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pros and cons of the various issues he was inclined to be somewhat uncharit-
able towards those who are opposing this Bill. He seems to think that those
who are in the manufacturing trade of Vanaspati have no right to defend
themseives when they are attacked; otherwise I could not understand the
relevance of his saying that the manufacturers are organizing this opposition.
He is almost complaining ‘that when a man is attacked he should not defend
himself. Coupled with this somewhat unfarr remark that the manufacturers
have no right to defend themselves when they are attacked, there was also
sople insinuation that others who are opposing the Bill might also be under
-their influence which, 1 am sorry to say, is far more uuncharitable. 1 assure
him that there are sufliciently independent men in this House who, apart from
any manufacturers’ protest, will examine the merits of any legislation and
will take their stand on it solely on the merits of the Bill without regard tg
any considerations which may be urged from the right or from the left.

The second thing which 1 was somewhat shocked to hear was that it was
not possible to devise any taxation in this country which did not impinge upon
food. That is also a negation of the doctrine for which Bright and Cobden
fought nearly one hundred years ago in Great Britain and established the
doctrine of a free breakfast table. We are hundred years later told now by
my Honourable friznd that the doctrine for whieh the British' public can justly
bz proud was a false doctrine, or, at any rate, it can have no application in
this country. ' ,

The Honourable Sir Jeremy Raisman: What is the position in England today?

Mr. Jamnadas M. Mehta: To some extent I can understand my friend, but
I do say, Sir, that the Honourable the Finance Member went much too deep
when he said that ke cannoet conceive of a system of taxation in India ‘in
which food was not taxed. That, I dare say, is an extraordinary thing . . .

The Honourable Sir Jeremy Raisman: Sir, I think, I said ‘‘in which there
were no indirect taxes’’, which is wider but includes food.

Mr, Jamnadas M. Mehta: You will read your transcript and vou will find
that this is the effect of what you said. But if it is not your view, I amn happy.
The food is taxed to a great extent and Government are piling taxation upon.
taxation on the other needs of the people, the necessities of the peopie, the
very essential supplies of the people. To that extent we are concerned in
opposing this Bill, particularly because this Bill, at any rate, is not so essential
for balancing the Budget according to him, the amount that he will raceive is a
bagatelle compared to the amount that he needs and even if he left i un-
covered the adjustments of the various items of -income will without anv
further taxation or any further borrowing make it possible for him to have s
balanced, Budget after his other propossls are implemented. That is the posi-
tion, I submit. Now, what is it that he does? Here 1 wish to read the
_opinion of a gentleman—XKhan Bahadur Vazifdar, Acting Chemical Analyser to
the Government: of Bombay. He is a very -eminent medical gentleman of
Bombay, and T am not reading anything .except the last paragraph of what
he wrote on the 5th September, 193;. ‘

. ‘“The energy value of the food unit of this product (i.a., Venaspati) is the same as
those of the original oil from which it is prepared and fully equal to thos)e of natural ghee.
Tt is, therefore, an article of high nutritional value manufactured in the latest and most,

h!yg;ehil: conditions and can be recommended with confidence as a pure wholesome article
of food.”’ ' )

[At this stage Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] v

This is the opinion of the Acting Chemical Analvser to the Government of
Bombay, a gentleman of great distinction in the field of science and raedicine

The conditiors under which it is prepared now are described bv a higl;
authority as being very hygienic and wholesome as an article - of food and
equal in nutritional value to a large extent, if not fully equal, to that of
natural ghee. Now what vou are doing is that ‘you are faxing such an article
a'u'x‘d all that I want to say is first of all that it is not necessary for the
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Budget; secondly, this is not the article which he should have selected; aud
thirdly I tel] him, let him for once accept the attitude of this House or
taxation on this vear’s JFinance Bill. He has consistently resisted every
attermnpt to improve his financial measures. Now, at any rate, if not for any
puarticular reason, at least to show that he has some deference, some respect
for the views of the Opposition, he might very well compromise by withdrawing
this Bill, because democracy is described as a system of government by
continuous compromise between opposing interests. Therefore, this is a very
fit and proper occasion for him to compromise with the Opposition who Lave
had nothing to show for their fight for the last three weeks. Not that om
merits this is not u Bill which could be legitimately resisted. I can only
appeal to him and to his sense of deference for this Honourable House.

Now, Sir, my Honourable friend, Bhai Parma Nand, has told you that the
price of this vegetable ghee has risen by as much as 250 per cent. since the
war began. It was somewhere in the neighbourhood of Rs. 8 and a few annas
before the war started. In February, 1943, its price in Delhi is said to be
Rs. 21-2-0 per a certain unit of weight which is called 86 or 35 lbs. On that
the Honourable the Finance Member wishes to add a taxation of Rs. 7 per ewt.

The Honourable Sir Jeremy Raisman: Not on the figure that you ention.

Mr, Jamnadas M. Mehta: Already this price as it stands will give a burden
of Re., 7 per ewt. .

The Honourable Sir Jeremy Raisman: That wili be about Rs. 2-3-0 on the
35 pound tin.

Mr. Jamnadas M. Mehta: It will mean there will be one rupce mn every
sixteen pounds, and, therefore, one anna in every pound. That is the proposal
of his taxation. Now let us take the poor people who have abandoned all
hope of getting any ghee during this life—although they may hope to get it in
the next—under the British Government at any rate—I do not knmow hen
the National Government will put ghee into their mouths. These people form
the bulk of the population. I was somewhat shocked to hear that even in the
Punjab, as my friend Bhai Parma Nand said—the home where dairy produce is
much mwore used and much more accessible to the people on account of a bit
higher standard they enjoy due to their better agricultural prosperity—a large
number of people seem to be getting no ghee. Such a prcduct is going 1o
be taxed by the Horourable Member. Some people gave the historv of this
trade, which I am not going to do. The unpopularity of it was due not o any
particular thing it contained, but because what was really Vanaspati was tried
to be passed for as ghee, or by adulteration was attempted to pass off as the’
real ghee. I can tell you a very humorous story of an experience that I had
when I was the Mayvor of Bombay in 1936. A poor woman who vwas ‘amine
stricken and had brought some cattle from Kathiawar and elsewhere, was iiving
on selling milk and ghee that she was able to make from ths milk. She came
to me and asked whether I would not buy this pure ghee from huffalo’s r.ilk.
Looking at the woman and hearing her protestations I thought T might and I
bought one tin. It appeared very good. As a matter of fact it was too good
to be true and I zent it to the Municipal Anaiyst. He found that 95 per (~nt.
of it was vegetable ghee and 5 per cent. genuine. 1 complained to the muni-
cipal authorities and they asked me the next time she came to call for them.
She thought this Mayvor of Bombay was a simpleton and she came and brought
another fin and protested that this was better than the last one. I rang up
the municipal authorities. They came, impounded the ghee. and found that
while the last sample was 95 per cent. vegetable, this was 98. Tt was on-
account of the atterapt to mix this thing and pass it of as ghee that it hecame
hatefu) 5md‘ was very unpopular. Otherwise there was mothing wrony in  it.
It was just an article of food as any oil, and we are dealing with it- as such

day. Forget its ancient history. -
i t]}fo:r' I. wish to say that the other point.against any ac_lc_l.ition to the taxation
a at this is being taxed also by the various municipalities bv wav of octroi

uty. Then that taxation will make it costlier by 33 per cent. of its pre-war
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price, which is a very high degree of taxation. That Government should impose
a taxation on food which virtually makes it 33 per cent. more costly than
the pre-war price is also a point whose seriousness Government uiight very
well consider. The last point which-I wish to make, Sir, is this, wiz., the
extreme unwisdom of a Government, its unstatesmanship and also its inhuma-
nity in depending, and relying, and existing on taxing the poor people for
their needs of existence. It is really killing the goose which lays the golden
egg. My friend yesterday said he did mot want to do it, but I feel that the
.cumulative effect of ‘these taxations on food is nothing but killing the goose
which is laying golden eggs. He quoted the day before yesterday from his
-expianatory memorandum to prove to my satisfaction that the direct tax was
now greater, but he did not succeed. Nowhere could he show to me that his
-direct taxation was larger than his indirect taxation. So the poor now are
-attacked from two scurces.

The Honourable Sir Jeremy Raisman: May I know exactly nhow 1.y
Honourable friend does not find that direct taxation now exceeds indirect
taxation ? . .

Mr. Jamnadas M. Mehta: You will find that Rs. 154 crores is indirect taxa-
‘tion out of a total of Rs. 210 crores. What is there remaining of the taxation?
o You can look at that page. I have at least satisfied myself that the
indirect taxation is much larger still . . .

The Honourable Sir Jeremy Raisman: But the whole of the revenue from
‘income-tax of various kinds is direct taxation.

Mr. Jamnadas M. Mehta: 1 do not deny that. But -the whole of = the
income-tax is not from the rich: part of it is from the poor <o yon must
take that also into account. '

8ir Cowasjee Jahangir: Oh!

Mr. Jamnadag M. Mehta: I am proving that the poor are collectively taxed
most. Sir Cowasjee Jehangir living in a marble palace can say '‘Oh!"" That
-is not the point. ~

Sir Oowasjee Jehangir: Your point was that direct taxation was less than
indirect taxalion. Now you turn round and say that direct taxation does not
fall on the rich only—it falls on the poor.

Mr. Jamnadas M. Mehta: I have not turned round; you may turn round.
1 suy still that the indirect tax is larger. Tet him read it. What I said was
that even if the direct tax was heavy a part of it also is paid by the poor. I
am not, therefore, turning round at all. 1 maintain what Ipsay. Therefore, do
not think you have scored something. I lmow you are going to do something
—you have threatened me this morning that I am living in & glass house and
rhould not, therefore, throw stones at the capitalists. It is true to some extent
that T earn my living out of capitalists. That is true. You are going to say
that and I may ss well admit it now. I may even one day agree to hocome
his servant also, but that will not change my views . .

‘Sardar Sant Singh: Are vou not a capitalist yourself?

Mr. Jamnadas M. Mehta: No; I am sorry I am not. But T would like to
be one and then to put my fortune at the feet of the poor. I asin not privi-
leged to do that. But that is not the point I was making. g was simply’
reminding the Honourable Member that even the indirect taxation roday was
still the highest and fell largely on the poor. My main complaint is that the
poor are taxed by the Government on the one hand and fleeced by the market on
the other and between these two fires they were losing their vitality. they were
losing their efficiency; the death rate will become larger; it is becmniugv larger
in the city of Bombay, may I tell him. The incidence of sickness is inereas-
ing, and in the absence of medical drugs, the effect of this fresh taxafion on
the efficiency and vitality of.the people is going to be so bad that I dread post-
war events, as soon as some epidemic unhappily breaks out. You will remem-
ber in the last war 68 lakhs of people died of influenza. I hope that no such

4 p.M.
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dalamity will befall us on this occasion; but if you go on sapping the vitality
of the people by texing one thing after another; leaving their incomes
hardly proportionate to the increase of taxation—your taxation is higher than
the increase of their income—the prices in the market are four times sud you
are putting such men under this additional weight of taxation, which is
entirely against statesmanship; and no patriotic Indian sitting here can honestly
support this measure. I, therefore, gladly support the motion for its circulation.

Sir Cowasjee Jehangir: Mr. Président, I regret I was not able to follow
the Honourable the Finance Member's reasoning. He tried to make out
that the manufacturer will pay this tax and not the consumer.

The Honourable Sir Jeremy Raisman: The trade.

Sir Cowasjee Jehangir: That means that the manufacturer will not pay it.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhumamadan Urban): A
most astonishing statement! .

Sir Cowasjee Jehangir: Either the manufacturer pays it or the middle-
man pays it or the cqusumer pays it. I take it the consumer is not paying
it?

The Honourable Sir Jeremy Raisman: Not the whole of it.

Sir Cowasjee Jehangir: And, therefore, the inanufacturer and the middle-
man will share it. At any rate, let me point out the result of that argu-
ment. He admits that these manufacturers are making inflated profits. I
presume he hopes to get some of the profits of the middleman.  Well, then, if
there are inflated profits in both these directions, I presume he hopes to get
some Excess Profits Tax out of it. And if the consumer does not pay it,
then it will come out from the fop profits of these two classes, which will
mean un increase in the Excess Profits Tax; surely he does not believe that
he is putting a tax of 140 lakhs fromm which he expects to pay a good deal
hiinself. No. Therefore, if that be not the argument, he must expeet the
consumer to payv. . . ..

The Honourable Sir Jeremy Raisman: T must point cut to my Hononr-
able friend that most of the shop-keepers who retail this sort of thing de
not pay FExcess Profits Tax. .

_Sir Cowasjee Jehangir: Then be believes that the middleman will pay it?
I think he will be very much mistaken, because this is an organised trade,
where the prices are well regulated and the trade sees that the consumer
pays proper prices. It will be either the manufacturer or the consumer
who will pay in this organised trade. I can understand his argument with
other trades. but in an organized trade like this, so far as I can make out,.
it can only be either the manufacturer or the consumer. If it is the manu-
tacturer, then 1 am sorry for my Honourable friend the Finance Member, for
he will kave to pay 66-1/3 per cent. of this tax. If it is the consumer, then "
the arguments of my Honourable friends must carry some weight. But let
us lcok at thir question on its merits. T personally helieve the consumer
will pay it.

The price of this commodity in June, 1939, just before the war—in Bombay
was 52 annas per pound. It rose in December, 1942, t> 7-15 annas. Hon-
ourable Members can calculate the rate of increase of this commodity, It
was Rs 8 for 40 lbs. and rose to Rs. 19-8 in March, 1943.

The Honourable Sir Jeremy Raisman: Which prices are these?

Sir Cowasjee Jehangir: In Bombay—of vanaspati. . .

The Honourable Sir Jeremy Raisman: These are wholesale prices or
. Tetail prices?

Sir Cowasjee Jehangir: It is the retail price in Bombay city. I iake it
T-hﬂ-ghthesne ﬁgure]:h a.relrfairly' correct.

e Honourable Sir Jeremy Raisman: On th 2 '
relation whatever: Rs. 8 for zrhah? n the contrary thoy bear no

ISII Cowasjee Jehangir: For 40 lbs. in June. 1939.

The Honourshle Sir Jeremy Raisman: I have not got those figures.
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Sir Cowasjee Jehangir: I am giving you the figures before the war and
just now. 1n June, 1989, it was Rs. 8 for 40 lbs. It rose in December, 1u42,
to Rs. 17-14, and in March, 1943, it was Rs. 19-8. These are my l§gures.
The raw commodity from which this vanaspati is made is coconnut oil. . "

Tha Honourable Sir Jeremy Raisman: Groundnut oil.

Sir Cowasjee Jehangir: (iroundnut oil. The cost of that m January,
1940, was Rs. 300 a ton. In February, 1943, it rose to Rs. 830 u ton. Ordi-
nary arithmetic will tell you that the raw commodity rose to a greater pro-
portion than the manufactured article, to which must be added the higher
costs of packing, labour and freight. . . . )

The Honourable. Sir Jeremy Raisman: I am afraid I cannot accept the
sweona figure.  The average price in February, 1943, for groundnut oil “wase
Rs 34-9 per cwt. which works out to Rs. 690 a ton. . .".

Sir Cowasjee Jehangir: The figure that has been given to me is Rs. &X
a ton. . . . )

The Honourable Sir Jeremy Raisman: I do not accept that.

Sir Oowagjee Jehangir: In February, 1943. It was given to me by pe:ple
st any rate who knew whet they were talking about—it was people who had
to pay for it; and I presume that the figure I give is correct. If it is rot, 1
stand corrected. 1 give the ‘authority from whom I got the figure—the
peop'e who actually paid for it. That shows that the cost of this commodity
has not risen in proporiion to the raw material, labour, freight and packing
charges. If that is so, it shows that the profits could not be so enormous as
my Honourable friend .makes out. As my Honourable friend, Mr. Jamnades
Mehta. has told you, this article is also subjected to another tax, the octroi.
I find in Delhi it is Res. 1-8-0 per maund. In Bombay it is 1-14-0.

_Mr. Jamnadas M. Mehta: Rs. 2-8-0 in some of the U. P. distriets.

Sir Cowasjee J ir: In the Punjab. in Jullunder 7 am told that it i
the highest. In the U, P. it is—I am afraid T cannot just find it. But the
fact remains that. the duty is from 12 to 13 per cent. on the present cost, it
is 24 -per cent. on the cost of this article last vear, and it is 80 per cent. of
the pre-war cost. .

The Honourable Sir Jeremy Raisman: Which duty?

Sir Cowasjee Jehangir: The duty which you are putting on. 1 have given
the figures; 12 to 13 per cent. on to-day’s costs, 24 per cent. on last year’s
costs, and 30 per cent. on pre-war costs. That 12 per cent. on an article
with its to-day's inflated cost is a fairly heavv duty cannot be denied. T
do not desire to take up more time of this Honourable House. There are
other figures which I have got, some of them have already been mentioned.
I would earnestly appeal to the Honourable the TFinance Member to take
these things into consideration and see what he can do to meet the point of
view of the Opposition. '

The Honourable Sir Jeremy Raisman: I must oppose the motion for circu-
lation because this is, in its nature, a simple ineasure, and essentinily, a purt
of the Budget. There is, I submit, nothing to be gained by a prolonged study
of the Bill. It is quite simple in character. Whetker you like or not, vou
know exactly what it means. I would only deal very briefly with some of the
points which had been raised. I am afraid, I cannot gratify the curiosity of
my Honourable friend, Sir Frederick James, as to why I selected this commnio-
dity for a tax this time. But I would recommend to him the eriteria which
are generally accepted as criteria for a good tax. If he put himself in the
position of the Finance Member, he would apply the various criteria and see
which of the commodities come highest on his priority list. That is one wav of
doing it. Another thing he would have to do is to consider how much he was
already taking on in the way of additional administrative burden as a result of
any other tax which he was contemplating, and he would find that the criterion
of simplicity, certainty and administrative ease might come pretty high.

Mr. Hoossinbhoy A. Lalljee (Bombay Central Division: Muhammadap
Rural): And very little cost.



Id

THE VEGETABLE PRODUCT (EXCISE DUTY) BILL 1311

The Honourable Sir Jeremy Raisman: I come to his second question. He
asked me if it is only intended as a war tax or whether it will survive. Then
he went on to admit that whatever I said would have no ' particular value.
Whatever may be my merits or demerits as a Finance Member, there is one
mistake which I hope I have never made, and that is I have never said. . .

Sardar Sant Singh: You never yield. : ) .
The Honourable Sir Jeremy Raisman: I never said that the tax was simply

s war tax or an emergency tax. 1 know that a certain amount of taxation
which has grown up in war time will, in due course, have to come under review.
I trust that we may reach conditions in which it will not be necessary te pitch
the demands of the State so high. But I would not be prepared to give any
kind or guarantee on that subject and I would prefer to say nothing whatever
about it. I will deal with his fourth point before I deal with the third. He
asked me what was meant by human consumption. I am not a lawyer, but
my irnpression is that in this context human consumption means what I inay
call internal use; that is to say, it means that the commodity is consumed in
some way zs an article of diet or food, and would, I should think, exclude any
external use, such as, by way of soap. Now, I will deal with his other point,
and at the same time 1 would like to make a brief reply to my Honourable
friend. Mr. Jamnadas Mehta. The other point which Sir Frederick James
raised was whether this was a reasonably light tax. At the time when it was
an imported commodity, the incidence of the tax was 25 per cent. ad valorem
and av that time there was never any objection.on the ground that the tex was
excessive although the additional duty must have gone on the price of the
article to the consumer. Here I would like to clear a point. It was not my
argument that it would not be a tax paid by the comsumer. T never expected
or intended when I proposed this tax that it would not be a tax to be paid by
the consumer. My only argument this norning was that in the present con-
ditionr it had not been passed on fully to the consumer; that was all.

Dr. P. N. Banerjea: That is a very wrong view. :

The Honourable Sir Jeremy Raisman: My Honourable friend, Dr. Banerjea,
may think it is a wrong view, but it is a view based on ascertained facts at the:
present moment. What the causes may be opinions may differ about, but it is.
based on ascertained facts. Mr. Jamnadas Mehta made again certain general
obsarvations about the taxation of the poor and I understand him to have
again charged me with taxing the poor even through direct taxation. By that
I understood him to.be repeating an allegation which he previously made,
that the Government connived at the exploitation of the poor because of the
share which they received by way of excess profits tax. I would like to take
just two or three minutes to explain quite categorically what the Government
fe=l about it, particularly because it has been prominently raised again in con-
nection with_the cotton textile industry. I want 4o tell thes House that or
seve‘ral‘occz}sm.ns I made it perfectly clear, as much as two years ago, to the
cotton textile industry which had begun to use the words ‘‘senior partner’’,
that, as far as I was concerned, nobody would be happier if not a single rupee
9f excess profits tax accrued to the Government from the operations of that
lndust}'y. I made it perfectly clear to them in conferences in which the prices
of their products were being discussed. T made it perfectly clear that, if they
were content to trade upon a basis which left them nothing more than. the
:{;‘;gardNPmﬁt? é Vgoullld be very happy indeed. T said that not once but many
Da;tn;r itovi:, o nd g ?.tt my HoTJourable friends ) talk of me as.the senior-

igher‘ i o l;ht; ni ~edsugge§tlon th?.t the practice of the mills in charging
share it‘p e o e (1';r products is pleasing to the Government because of the
share ofb oht e dqvet;r}LIment‘v T would repeat now that I do not want any
will go "orp 8 g:. mle in that way, and if that industry or any other industrv
il o ldgamse itself as to provide its products to the poor on a basis which.
yield no profit higher than that which they made in the standard period, T

am quite content to make my Budget upon that basis. Now, Sir, I come back
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to the question of the incidence of this tax on an article of food and here.I would
like both to shorten the proceedings of this House and also ¥ must admit that I
am touched by some remarks made by my Honourable friends about the res-
ponsiveness of the Government in present conditions. I have already said that
the incidence of this tax which is only about 12} per cent. is only half what it
used to be when the source of the article was abroad, when it was an imported
article.

Sir Cowasjee Jehangir: How much cheaper?

The Honourable Sir Jeremy Raisman: It may have been cheaper but the
incidence is in relation to the value of the article.

Dr. P. N. Banerjea: The greater the price, the greater the addition.

The Honourable Sir Jeremy Raisman: Incidence is the fraction which a tax
bears to the value of the article on which it is a tax and that is purely arithmeti-
cal. However, I was going to say this. I notice that my Honourable friend,
Sardar Sant Singh, has put down several aniendments relating to the rate of the
tax and I regret that it would not be possible for me to accept any of these
amendments but I am prepared, if the Chair would allow it, to accept an amend-
ment to be moved reducing the rate of this tax to Rs. 5 per cwt. If such an
amendment is moved, I would be prepared to accept that _amendment.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the .30th
June, 1%43.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That the Bill to provide for the imposition and collection of an excise duty on veget-
able product be taken into consideration.’’

The motion was adopted. .

Mr. President (The Honourable Sir Abdur Rahim): The House will now
deal with the Bill clause by clause. The question _is:

*That clause 2 stand part of the Bill.”

Tha motion was adopted.

Clause 2 was added to. the Bill. »

Mr. President (The Honourable Sir Abdur Rahim): Clause 3. There are
a number of amendments to clause 3. I understand that the Finance Member
is willing to accept amendment No. 5 . . . .

The Honourable Sir Jeremy Raisman: No, Sir, I would be prepared to accept
an amendment reducing the duty to Rs. 5, instead of seven rupees, mentioned
in the Bill. :

Mr. President (The Honourable Sir Abdur Rahim): Then, I take it that
the utler amendments are not going to be moved. The Honourable Member
{Sardar Sant Singh) may move amendment No. 9 in the altered form.

Sardar 8ant Singh: Very well, Sir. I shall not move the other amend-
ments in my name. Sir, I move:

“That in clause 3 of the Bill for the words ‘seven rupees’ the words ‘five rupees’ be .
substituted.” ) -

Sir, T would not take much time of the House in moving this amendment.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber ought not to take any time.

Sardar Sant Singh: I want to keep to ihe agreement as far as possible.
I will only say one word in reply to what the Finance Member said in replving
to mv circulation motion. The incidence of this taxation has been dealt
exhaustivelv by Sir Cowasjee Jehangir and others. While examining the .
incidence of taxation upon the industry, the Honourable the Finance Member
was pleased to sav that at the time when the import duty of 25 'per cent. was
levied. the incidence of taxation was double what it is today, according to
todav’s price. Have I understood him correctly? '

The Honourable Sir Jeremy Raisman: Yes.

_ Sardar Sant Singh: At the same time, he went on to sav that it is a purely
‘arithmetical proposition and it has no other value. May T remind him that



THE VEGETABLE PRODUCT (EXCISE DUTY) BILL 1313
in 1931, when the incidence of the tax was 25 per cent. on the imported goods,
the public sentiment was with the Finance Member. At that time the
vegetable ghee was the object of wrath by the masses. They‘hated it and
public opinion wanted the Finance Member to tax this commodity as heavily
as he cculd. The tax at that time was fixed with the help of the people.
The Government responded to the wish of the people. The Government do
not generally respond to the wishes of the people in this country but they
readily respond if it fills their pocket and the wishes of the people are satisfied.
The conditions are entirely changed now. This commodity is no longer one
which is not required by the people. The people want it. War conditions have
made it abundantly clear that the people need this food-stuff in order to
maintain themselves. Therefore, the analogy of 1931 does not apply todsy.
As my Honourable friend, Sir Cowasjee Jehangir, pointed out . L.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber need not repeat all that. -

Bardar Sant Singh: Besides this 13 per cent. incidence of taxation, the
industry bears a terminal tax duty to a very great extent. Therefore, the
present attitude of the Government is not what the Opposition will like it to
be. In proposing my amendment I tried to go as far as I possibly could to
help the industry and that was not beyond Rs. 4. I am accepting Rs. 5 on
the assurance given by the Honourable Member, otherwise my own idea was
up to 50 per cent. of the duty which he proposes. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 3 of the Bill for the words ‘seven rupees’ the words ‘five rupees’ be
suhstituted.”’

The motion was adopted. )

Clausc 8, as amended, was added to the Bill.

Clauses 4 to 8 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were ndded to the Bill.

The Honourable Sir Jeremy Raisman: Sir, I move that the Bill, as amended.
be passed.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That the Bill, as amended, be passed.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY GRANTS.
, DEMaND No. 3—TAXEs oN INCOME INCLUDING CORPORATION TAX.
The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move:
“That a supplementary sum not exceeding Rs. 3,67,000, be granted to the Govegnor
Geperal ir Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1943, in respect of ‘Taxes on Income including

_? 3?2

Corporation Tax’.

Mr. President (The Honourable Sir Abdur Rabim): The question is:

“That a supplementary sum not c¢xceeding Rs. 3,67,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1943, in respect of ‘Taxes on Income including
Corporation Tax’.” -

The motion was adopted.

DeMaNp No, 4—Savr.

The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 7,82,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year. ending on the 3lst day of March, 1943, in respect of ‘Saly’.”

Mr. Pregident (The Honourable Sir Abdur Rahim): Motion moved:

“That & supplementary sum not exceeding Rs. 7,82,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1943, in respect of ‘Salt’.” .

. 1f any Honourable Member wishes to move his amendment, he ought to
rige in his seat. ' ,

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): .Sir, I have -
8 very brief point to raise in this connection, which relates to one of the factors
responsible for this particular demand. The House will remember that the
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first itewr mentioned 1n the proceedings of the Standing Finance Committee
relotes to ‘‘the extraction and clearanée of more salt at the Northern India
sult sources as also the purchase of Dharangadhra salt from the Dhrangadhra
Chemical Salt Works Limited, for supply to the Eastern markets, necessitated
by ibe present abnormal conditions resulting in curtailment of seaborne
supplies’’. As the House is aware, the Eastern Provinces normally depend
upon seaborne supplies of salt, mainly from Aden and other places. Due to
the war and the dislocation of shipping, this source of salt was found to be
ruther precarious, and in reply to a question in September last the Honourable
Member in charge pointed out that seaborne salt could not reach Calcutts in
substantial quantities during the first seven months of this year and conse-
quently stocks ran very low. The position gave rise to some public unessiness.
Here m the Standing Finance Committee statement, we find that this extra
charge has been necessitated by the present abnormal conditions resulting in
the curtailment of seaborne supplies. I should like to know whether the
abnormal conditions mentioned by the Honourable Member as having pre-
valled in September, 1942, still continue and, if so, what is the present position
-of the stocks of salt available to the three Eastern Provinces at the present
moment. The second question that I should like to ask is to what extent is
it possible to expand the supply from the Northern salt sources of Goverament,
as ulso acquire supplies from Western India for the purpose of making up any
deficit that there may be at the present moment in the salt supplies of Eastern
Provinces. (One of the difficulties which the Honourable Member mentioned
in September last as regards the supply of salt from the inland sources was
the ‘paucity of railway transport facilities. 1 should like to know from the
Honourable Member whether the salt that is referred to in the memorandum
-of the Standing Finance Committee was transported by sea from Dhrangadhra,
or it was carried by rail across the continent of India. In that connection, I
shouid alsc like to know whether in the event of the sea route being not avail-
able, the normal requirements of these Eastern Provinces in regard to salt
could be supplied from the inland sources, and whether adequate and prompt
supply of railway transport facilities would be available? These are the various
points on which I should like the Honourable Member in charge to make a
-statement.

_ 8ir John Sheehy (Government of India: Nominated Official): Sir, the dis-
tribution ot salt has now been handed over to the Food Department. As regards
the Dhrangadbra salt, we had to buy it because we were running short of
t.l11at variety of salt which we manufacture ourselves in Kharaghoda. The pur-
chase was made not so much for the purpose of exporting that particular salt:
‘:'self to B;!{gal Sindbﬁo the dE%aﬁern m:;kets as to make up the deficiency that

as caused in Sambhar an g
Paces. to Beagal araghoda due to the export of salt from those

As regards imports by sea into Calcutta, I understand that the position is
much more satisfactory now than it was before. According to recent arrange-
mf:ints, sf-f?rt}?s I ll;ncf)w, ]saalt from Karachi bas been going by rail to B?lg:r
and most of the salt for Bengal has been going ] ;

Bosed providing the ships . . B going by sea, the War Transport
r. A. C. : . 3 H
e inc!u?e-.:i\::;g When the Honourable Member mentions Bengal, I take it

Sir John Sheshy: Yes. If there was a complete fai '
the question arose whether salt could be supg’lied bflh:;?l OfI tg:trzzz.'i:mi‘:tiom}S
be done. There is plenty of salt in India and suﬁcient‘ salt can be n'w.rlll
factured to supply the requirements of the whole ‘population “There 'will l:l-
no shortage of salt. The only real difficulty is that people in Bengal ire
4 peculiar kind of salt. Thev do not like the salt from Sambh g[{'h o
Kharaghoda ; they want their own particul o calt oA or

M ) particular type of fine white sslt. -

Mr. K. 0. Neogy: Wherefrom does it esme now? *
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. Bir John Sheehy: Now it comes from Karachi, Cutch, Okha and other ports
in Western India and from Aden and Port Said. There is also a certain amount

of fine salt coming from Sambhar.

Mr. President (The Honourable Sir Abdur Rabim): The question 1s:

““I'het a supplementary sum not exceeding Rs. 7,83, 000, be granted to the Governor
General in Counecil to defray the charges which will come in course of payment during the
vear ending on the slst day of March, 1943, in respect of ‘Salt’.”

The motion was adopted.

DeEManp No. 5—Orprey,

The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 1,97,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the.3lst day of March, 1943, in respect of ‘Opium’.” .

Mr. President (The Honourable Sir Abdur Rahim): The question Is:

““That a supplemefitary sum not exceeding Rs. 1,97,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the

3 33

The motion was adopted.
’ DeMaND No. 7—STaMPS.

The Honourable Sir Jeremy Raisman: Sir, I move:
“That a supplementary sum not exceeding Rs. 22,87,000, be granted to ths Governor

‘4encral in Council to defray the charges which will come in course of payment during the

DY

year ending on the 3lst day of March, 1943, in respect.of ‘Stamps’.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 22,87,000, be granted to the Gavernor
General in Council to defray the charges which will come in course of payment during the
vear ending on the 3lst day of March, 1943, in respect of ‘Stamps’.” :

The motion was adopted. .

DeyMaNp No. 10—INpiax Posts AND TELEGRAPHS DEPARTMENT.

The Honourable Sir Jeremy Raisman: Sir, I move: .

“That a supplementary sum not exceeding Rs. 1,02,92,000, be granted to the Governor
General in Council ‘to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1943, in respect of the ‘Indian Posts and Telegraphs
Departnment’.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplemeuntary sum not exceeding Rs. 1,02,92,000, be granted to the Governor
General in Council to deiray the charges which will come in course of payment during the
year ending on ‘the 31st day of March, 1943, in respect of the ‘Indian Posts and Telegraphs
Department’.”

The motion was adopted.

DeMaND No. 12—TixkcuTive COUNCIL,

The Honourable Sir Jeremy Raisman: Sir, I move: .

“That a supplementary sum not exceeding Rs. 48,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
vear ending on the 31st day of March, 1943, in respect of the ‘Executive Council’.”

Mr. President (The Honourable Sjr Abdur Rahim): Motion moved:

‘““That a supplementary sum not exceeding Rs. 48,000, be granted to the Governor
‘General in Council to defray the charges which will coms in course of payment during the
vear ending on the 3lst day of March, 1943, in respect of the ‘Executive Council’.”’

Ezxpenses of two additional Saloons.

M;. Muhammad Nauman (Patua and Chota Nagpur cum Orissa: Muham-
madan): 8ir, I beg to move: .

‘“That the demand for a sypplementary grant of sum not exceeding Rs. 48,000, i
of ‘Executive Council’ be reduced by Ri g100." exceeding Ha. 45,070, In respect

I must confess to a feeling of surprise and regret at an item of expenditure
whu‘:h appears under this demand. At a time when utmost eccnomy is required
to fight the war successfully, we notice that the Honourable Members of the
E};ecutiye- Council are indulging in a luxury in the matter of travelling and are
still maintaining, rather trying to add more burden on the tax payersa by addi-
tional requisition of saloons. This is, Sir, which really seems surprising. The
{;&x payer’s money, which is acquired by exorbitant methods of taxation and
0y ull possible means that are possible in this country, should have been spent
In thig manner without the least idea of responsibility .that they have on them
8 3 surprise. Instead of showing any sense of sacrifice in any matter Members
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of Viceroy’s Executive Council are maintaining thut bureaucracy even in the
matter of travelling and they do not want to share accommodation with the
traveiling public even in the higher classes. 1 do not know what is their feeling
while travelling in a saloon for themselves and by showing themselves in saloons
to the general travelling public. I have not got much time to go into the details
of that question, but I certainly feel that if they really have any feeling for
fighting the war successfully they must show some practical sacrifice rather
than indulge in this luxury which has been going on in normal times. With
these few words I oppose this supplementary demand.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand for a supplementary grant of sum not exceeding Rs. 48,000, in respect.
of ‘Executive Council’ be reduced by Rs. 100.”* .

The Honourable Sir Edward Benthall (Member for Railways und War Trans-
port): Sir, I oppose this eut motion. The total ameount involved on this iter
i8 Rs., 15,000—which is the interest on the capital of- two additiopal- saloons.
When I say additional saloons this represents not the cost of two new saloons
but the cost of cunverting two tourist cars into saloons for the use of Hon-
ourable Members.

An Honourable: Member: What is difference in that?

The Honourablé Sir Edward Benthall: The House is well aware that the
numnber of Honourable Members has increased considerably and obviously addi-
tional provision had to be made for the convenience of Honourable Members
while on tour. I may point out that the addition of these two saloons has been
compensated by other saloons being given up, for instance, the Railway Board
have given up five out of six of their saloons. So far as the use of these saloons
ig.concerned Members of the Executive Council have been asked to use these
salouns only when necessary. Some Members have given up saloons altogether
and others have agreed to use them only when there is real need for the use of
saloons on long journeys or when Members cannot carrv out their duties effi-
ciertly without living in saloons.

Sir Vithal N. Chandavarkar (Bombay Millowners’ Association: Indian Com-
merce) : Sir, I had no desire to intervene in this debate. But the Government
authorities always impress upon us that we should travel less, we should travel
light and take up as little accommodation as possible. We are asked to take
light packages. Personally I would like the Honourable Members of the Exe-
cutive Council to travel in their saloons because if they do not do so, 1 under-
stand they can requisition a four berthed compartmeni which means that 1
have to run the risk of having to travel on an upper berth if T have the fortune or
the misfortune to travel with an Honourable Member on the same train. ‘When
the war is on we are_told we must not be war profiteers. When we have
listened yesterday and today to two sermons on war profiteers, does it look—I
do not use the word - ‘disgusting!” which the Finance Member used on Wed-
nesday—does it look very nice that the Executive Council Members should
come forward and ask for the provision of two more saloons? Tf these two
touring bogies which are proposed to be converted into saloons are converted
into four berthed first class or second class compartments and put into ser-
vice, there would have been more accommodation available for persons who
have to travel on war duty and war work. Travelling now is not'a pleasure.
We travel only when we have to do so on duty. We avoid travelling as far as
possible, for instance, going to hill stations and other places of health resort for
recuperation and recreation is not undertaken now. It is not that the Hon-
ourable Members alone who travel when they must. The public also have to
travel and they have also reduced it to the barest minimum, because travelling
in not very comfortable nowadays. From that point of view, 1 should like the
Government to look at this problem. You put yourself in the position of the
public. What will the public think about people who are travelling in saloons
when we are told that we will not even be guaranteed sleeping aecommodation,
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If we have to travel from Bombay to Ahmedabad even in second class compart-
ments, passengers have to travel sitting up all the night. No sleeping accom-
modaztion is guaranteed. I aw told that sometimes 10 or 12 people travel in a
-second class compartment. right from Bombay to Ahmedabad sitting the whole
night, because there is not sufficient accommodation and the public have got
to put up with all these difficulties and inconvenience. Suppose an Honourable
Mgmber's saloon is attached to such a train, what will the travelling publie
think about the Honourable Member travelling all by himself in & saloon which
has several compartments, a separate kitchen, a separate sleeping compart-
ment, a separate servant's compartment and so on. I do not want my Hon-
ourable friends of the Executive Council to misunderstand me. I know they
have to attend to enormous work even while they are travelling. I was alwayvs
#gainst the Congress Ministers travelling third class with files piled up all round
them and attending to them. ' '

An Homourable Member: What about Eugland? Do they not do it there?

Sir Vithal N. Chandavarkar: The conditions in England and the conditions
bere are different. When Honourable Members undertake tour all over the
country sometimes spending two davs and nights at a stretch in the train thex
do want some comfort. But what 1 submit is that people who are giving us
sermons and trying to tell us that war is on and that we should not profiteer and
that we should show to the people that we have synipathy towards them should
also set a good example and as far as possible not travel in saloons, but travcl
w ordinary compartments. '

The Honourable Sir Jeremy -Raisman: I have not done so. .

Sir Vithal N. Chandavarkar: If the Honourable the Finance Member has
not travelled, it does not mean that others have not travelled. Does it mean
that others have done so? T do not want everv Honourable Member on the
Frout Bench to get up and say whether he has done so or not. I am not
casting any reflection on any individual Member. 1 am only saying that this
is the time when everybody should show some self-sacrifice. We are often
asked to sacrifice, we are prepared to sacrifice. But .the Honourable Men:-
bers who are His Majesty’s Ministers in this country should set a good example
and not ask for such amenities in war times. .

The Honourable Sir Sultan Ahmed (Law Member)- Sir, we have been asked
to exercise a practical sense of self-sacrifice. My Honourable friend, Mr. Mu-
hammad Nauman, suggested that and that has been repeated by my Honourable
friend, Sir Vithal N. Chandavarkar. Sir, the first personal sacrifice that we did
was when we accepted office after a voluntary cut of Rs. 1,100 a month. So,
please do not run away with the idea that we have done nothing. When we
came into office, we accepted a sum which in certain cases does not even
meet our requirements” As regards saloons, there is a certain amount of mis-
conception. We are not paid any travelling allowance, we are not paid halting
allowance of any kind. The only thing that is given to us is that we are allow-
ed to travel alone by ourselves. If we carry a passenger, he may be a relation,
he may be a son or she may be the wife, then we have to pay extra for every
one of the passengers so carried. In every case we have done so, we have saved
the Government a certain amount of money. What would you like us to do?
Supposing we have to go to Madras and we travel in an ordinary first class
arriage in one berth, _ -

An Honourable Member: Take a whole compartment.

The Honourable Sir Sultan Ahmed: Supposing we do take a compartment.
Who is going to feed us on the way. What happens to our Secretary or to our
files. Supposing we go to Madras or some other place, we stay in our own
saloons. That is the reason why we are not paid anv allowance of anv kind.
~ No amenities are provided to us. If we ask for halting allowance, you will

§ay ‘“¥ou must show. a certain-aniount of generosity and-give up that démand"_
T am sure the Honourahle "MembBers of the House ‘do-1iot know all these’ thines.
. Apart from’ the saloon, we ‘are nét given anv allowance ¢f arry ‘kind ‘whieh. is
" aiveh to”everybod else  “An &rdinarv cletk: it ha is-transferrad’ frord’ bhe place

to another and if he has to take hiz family. he gets his travelline allowanece for
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himself, his wife and children. Allowance and  fares are paid for the whole
family. Therefore, this little amenity that we are getting is not real amenity.
If we do not travel in saloons, we will be out of pocket all the time. If we
go to Bombay, unless it is on the generosity of my Honourable friends like Sir
Cowssjee Jehangir or Sir Vithal N. Chandavarkar, we will have to be hopelessly
out of pocket. ' )

Mr. K. 0. Reogy (Dacca Division: Non-Muhammadan Rural): Sir, 1 entirely
sympathise with the Honourable the Law Member when he wants us to appre-
ciate the amount of self-sacrifice that acceptance of office on the part of some
Indian Members of the Executivé Council has entailed. I hope that the country
will take due note of his observations and feel very grateful for that sacrifice.
In season and out of seuson, the representative character of the Indian Members
of the Executive Council is being dinned into-our ears, mostly from across the
seas, In order that the Indian Members may not lay themselves open to the
charge, 'which I have heard made. that their representative character consists
in trying to faithfully follow their Departmental, Secretaries . . . . .

Mr. President (The Honourable Sir Abdur Rahim): All that does not arise.

Mr. K. O. Neogy: 1 am supporting more tour expenses on the part of the
Executive Council Members. I say they should try to keep in touch with the
public opinion in the country and I for one would be prepared to support a
larger amount of tour expenses, if I was sure that they would really keep them-
selves in touch with public opinion. It would be interesting to have, for instance,
« statement made on the floor of the House showing details about tours under-
taken by each individual Member. :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is really going into political questions. All these db not arise now.

Mr. K. 0. Neogy: That alone would enable us to judge as to whether tours
have been justified, or whether in some cases they are not actually holiday
~xcursions or whether some of these tours were not actually undertaken by some
Honourable Members for visiting their home Provinece for looking after their
own personal business. That is all I have to say. '

Mr. President (The Honourable Sir Abdur Rahiin): The question is:

“That the demand for a supplementary grant of sum not exceeding Rs. 48,000, in
respect of ‘Executive Council’ be reduced by Rs. 100.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 48,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
vear ending on the 3lst day of March. 1943, in respect of the ‘Executive Council’.”

The motion was adopted. ’

DemManp No. 15—HOME DEPARTMENT.

The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 92,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year_ending on the 3lat day of March. 1943, in respect of the ‘Home Department’.”

Mr. President (The Honourable Sir Abdur Rabim): Motion moved:

“That a supplementary sum -not excceding Rs. 92,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
vear ending on the 31st day of March, 1943  in respect of the ‘Home Department’.”’

Honoraria paid.

Mr. Mohammad Nauman (Patna and Chota Nagpur cum Orissa "Muham-
rmadan): Sir, T move:

“That the demand for a supplementary grant of a sum not exceeding Ra. 92,000, in
respect of ‘Home Department’, be reduced by Rs. 100.”

Mr. President (The Honourable Sir Abdur Rahim): Is it a new service?

Mr. Muhammad Nauman: It is a new item of expenditure which we notice
in this Dgmand. I want to know from the Member in charge of the Depart-
ment as to what are the new subjects for which honoraria has been
paid end how it was® ndpessitated.” Y do not ruppose that at this
stage when we want ts use ecéiéinv in all sorts of ways, any such thing should

S ry.

bave been brought before thi¢ House: I do not want to make a long speech



DEMANDS FOR SUPPLEMENTARY GRANTS 1319

i this connection, but 1 would just ask the Honourable Member to explain to
the “House the necessity for puywmg honoraria because the explanatory notes do
not give any inforination on this point. With these few remarks, Sir, 1 move.

Mr. President (The Houoursble Sir Abdur Rahim): Cut motion moved :

“Tnat the demand for s supplementary grant of a sum not exceeding Rs. 92,000, in
respect of ‘Home Department’, be reduced by Rs. 100.”

The Honourable Sir Reginald Maxwell (Home Member): 1 can explain this
point to the Honourable Member. He has apparently been misled by the title
of the grant which is called ‘‘allowances, honoraria, ete.”” In fact, no honoraria
- whatever were paid. The item consists only of extra ailowances due to certain
staff who had to remain in Simla under. the new arrangement. The item for
*‘honoraria’’ is nil.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the demand for a supplementary grant of a sum not exceeding Rs. 92,000, in
respect of ‘Home Department’, be reduced by KRs. 100.” -

The motion was negatived.

Additional Appointments and Condinuation of 1.C.8. Training.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, 1
wish to move another cut motion on the question of necessity or otherwise of
additional appointmnents and continuation of I. C. 8. training.

Mr. President (The Honourable Sir Abdur Rehim): You are raising a ques-
tion of policy?

Maulvi Muhammad Abdul Ghani: No, Sir. New appointments: of Secretary
and three Superintendents are going to be made and I submit that there is no
necessity for that. . '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
may move his cut motion.

Maulvi Muhammad Abdul Ghani: Sir, I move:

“That the demand for a supplementary grant of a sum not exceeding Rs. 92,000, in
respect of ‘Home Department’, be reduced by Rs. 100.”" . -

The intention of moving this cut motion is that there is no necessity of
appointing an Under-Secretary and three Superintendents. You know, Sir, from
the very beginning say, since 1984 that there are Under-Secretaries and Super-
intendents to deal with the returns of communal composition of services and now
they are doing nothing. They ure sitting idle and therefore their services could
be very well utilized for any increased work. We are not receiving such returns
in ttme. I, therefore, thought it proper to move this amendment as we have a’
legitimate grievance that whenever new appointments are made, no heed is
vaid to the representation in services of the minority communities, particularly
Mussalmans. This Departinent, being the custodian of the interests of minority
communities in services, is failing in its duty. Therefore, I urge that there is
 no necessity of making additional appointments. ‘

The second point about the continuation of the training, I submit that the
recruitment of I. C. 8. officers has altogether been stopped, and there is no
necessity of continuing the training for any further period because no officers
are going to be trained.

8ir, T move. ' » -

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved :

“That the demand for a supplementary grant of a sum not i i
respect of ‘Home Department’, be reduced by Rs. 100.” ot exceeding Ra. 82,000, iu

»The Honourable Sir Reginald Maxwell: Sir, I could not hear the Honourable
Member very well, but so far as [ ~ould make out he did not raise any ques-
tion regarding the.need of the additional appointments, but only a question of
the manner in which they were filled with regard to the claims for communal
;cpreg;entatlon. I would submit that the question o¢f communal representa-
1o 3 . i i
d;llmnaﬁd? matter of general policy and does not affect the propriety of this
y i@aulv! Huhan}mad Abdul Ghani: T submitted that there are already persons
re,‘é;rlng a;s Supgr;ntfndents and Under-Secretaries who were dealing with the

ttarns of communul compgsition of servie : itting i i
cerviees oun po wiiised” p of s vices, and as thev are sitting idle; their
.. s . “pY

[
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Mr. President (The Honourable Sir Abdur Ralnm) “The, Honourable Mem-
ber has ulready made one speech. )

The question is:

“Tnat the demand for a supplementary grant. of a sum not exceeding - Ra. 92000 n
respect of ‘Home Department’, be reduced by Ra. 100.”

The motion was negatived. -

Mr. President (The Honourable Sir Abdur Rahimn): The question is:

*“That a supplementary sum not exceeding Rs. 92,000, be granted to the Governor
(xeneral in Council to defray the charges whicn will come in course of S&ymenb during the
vear ending on the 3lst day of March, 1943, in respect of the ‘Home Department’.”

The motion waus adopted.

DeMAXD No. 16—CiviL DEFENCE DEPARTMENT,
The Honourable Sir Jeremy Raisman: Sir, I move: -
“That a supplementary sum not exceeding Rs. 2,48,000, be granted to the Governor

General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst’ day of March, 1943, in respect of the ‘Civil Dafence Department’.”

Mr. President (The Honourable Sir Abslur Rahim): Motion moved:

‘“That a supplementary sum not exceeding Rs. 2,48.000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
vear ending on the 31st day of March, 1843, i respect of the ‘Civil Defence Department’.”

Additional Appointments and Expansion.

Maulvd Muhammad Abdul Ghani: Sir, | beg to move:

“That the demand-for a supplementary grant of a sum not- e\ceedmg Re. 2,48,000, in
r.spe(t of 'Civil Defence Department’, be reduced by Rs. 100."

Sir, lots of people have been appomted gnd the sanction . .

Mr N. V. Symons {Government of India: Nominated ()ﬁlcml) Sir, 1

eannot hear a v\oxd of what the Honourable Member is saying..

Maulvi Muhammad Abdul Ghani: I will raise my voice.
Mr. President (The Honourable Sir Abdur Rahim): I think the Hounourable
Member had better ‘come nearer. -

Maulvi Muhammad Abdul Ghani: Leét me try to raise my voice, Sir.

“The demand is for additional appointments under the Civil Defence Depart-
inent  The other day, a question was put both in this House as well as in the
Upper House that us many as 72 officers were appointed, outsiders were taken,
wnd some of them had no proper qualifications for which they were appointed.
Out of 72 persons already a.ppomted about 29 are Indians, of whom 3 only
»re Muslims

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
car:not go into questions of policy now. He must uot oceupy the time of the
House by raising questions which are not relevant to this motion.

Maulvi Muhammad Abdul @Ghani: I am simply referring to the nuwmber,
that out of 72, only 29 are Indians and all the rest arc outsiders. In these
ways of war we find that instead of demoeracy, there is jobocracy; and perhaps
the Governent ‘will be preparing some legislation of this kind in order to help
the jobocracy. If this state of things is allowed to go on for some time more,
efter the war, I contend it will be very difficult for the inhabitants, the citizens
of this country to have any job at all or to have any voice in the administration.
All ‘will be militarily minded persons and the administration of the ecountry
will guffer. This is the right time when we should sound a note of warning.
With ‘this view, I move my motion and I hope the authorities will take note of
oit.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand for a supplementary grant of a sum mnot exceeding Re. 2,48,000,
respect of “Civil Defence Department’, be reduced by Rs.«100.”

Mr. Muhammad Nauman: Sir, I just rise to support the motion before this
House. 1 do not wanf to take any more time than is.absolutely necessary for
me. 1 merely want to impress upon the House that the administration of
civil defence has been going on in a manner which is considered to be most’
unsatisfactory in the opinion of many people—partwularlv in the provinces of
Bihar and Orissa.
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Mr. President (I'he Homourable Sir Abdur Rahim): The Honourable Mew-
ber cannot go into all that. The only question mow is whether these additional
appointments ought to have been made.

Mr. Muhammad Nauman: i just want to impress upon the House that these
additional appomntments are being made in order w have better and more ade-
quate civil defence administration; aud- as such I beg to submut that this is
not justified in view of the fact that tiie department is not doing what it ought
to have done. We have felt that this is only a dumping ground for all sorts
of people who might want a job here and there; and therefore these additional
appointments that have been made do not meet with our favour. We, therefore,
oppose it on that ground. With these words I support the cut motion.

~Mr. N. V. H. Symons (Government of India: Nominated Official): Sir, 1
gather that the Honourable Member who moved this c¢ut motion is not object-
ing fo the expansion that took place but to the methods which were adopted
to fill the posts. . . .

Mr, Muhammad Nauman: Both to the manner and to the expansion—both.

Mr, N, V. H. Symons: Iu that case 1 cousider that this cut motion should
have been put down in the name of the Honourable Mr. Rip Van Winkle or
The Sleeping Beauty or the Honourable Mr. Doormouse, because it you cons.der
the position at the time of the expansion 1t is inconceivable that anybody could
say that there was not tremendous need for a very large expansion of civil
- defence. The posit.on that we were faced with was that on December the Tth
there was the attack on Pearl Harbour and the American Navy, on December
10th the Prinee of Wales and Repulse were sunk, on December 25th Hong
Kong fell, on February 15th Singapore fell, on March 8th Rangoon fell, on
March 9th Java fell, on March 27th the Andamans fell and so on; and India was -
faced with an imminent attack and there had to be this expansion. . .

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Division:
Mubammadan Rural): With all these falls.
. Mr. N, V. H. Symons: As to not baving appointed Indians, the fact was
that India could not produce the people who had knowledge of the kind needed,
they were brought in then and they are now being substituted by Indians; and
if the same thing were to bappen, we would do the same thing over again. 1
oppose the cut motion. | 4 ‘

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*‘That the demand for a supplementary grant of a sum not exceeding Rs. 2,48,000, in
vespect of ‘Civil Defence Department’, be reduced by Ra. 100.”

The motion was negatived.

Sardar Sant Bingh: On a point of order, Sir, it is already beyond 5 O’clock
and the last speech shows that the Honourable Members are not in their
balance of mind. '

Mr, President (The Honourable Sir Abdur Rahim): That is not a point of
order: I am trying to help the Members to give effect to the arrangement arriv-
~d at. ' -

The question is: ) )

*“That a supplementary sum not exceeding Rs. 2,48,000, be -granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1943, in respect of the ‘Civil Defence Department’.”

The motion was adopted. .

Demanp No. 17-—DEPARTMENT oF INFORMATION AND BROADCASTING.

The Honourabie Sir Jeremy Raisman: Sir, I move:

‘“That & supplementary sam not exceeding Rs. 3,18,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1843, ip respect of the ‘Department of Information

L IR

and Broadcasting’.

Mr. President (The Honourable Sir Abdur Rahim): The questiog is:™
“That a supplementary sum not exceeding Rs. 3,18,000, be granted to the Governor
Genera] in Council to defray the charges which will come in course of payment daring the
year ending on the 3lst day of March, 1943, in respact of the ‘Department of Information
v+ and Broadcasting’.” -
motion was adopted.
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DEmManDp No. 18—LEGISLATIVE DEPARTMENT.
The Honourable Sir Jeremy Raisman: Sir, I move:

“fhat a supplementary sum not exceeding Rs. 36,000, be granted to the Governor
General in Council to deiray the charges which will come ln course of payment during the
year ending on the Slst day of March, 1946, in respect of the 'Legisiative Department’.’”

Mr, President (Ihe Honourable Sir Abdur Ruhim): The question is:

“fhat a supplementary sum not exceeding Rs. 36,000, be granted to the Governor
General in Council to derray the charges wnicn will come ln course of payment during the
year ending on tue 3lst day of March, 1943, in respect of the ‘Legisiative Department’.’’

The motion was adopted.

. DEMAND No. 19—DEPARTMENT oF Epucation, HearT anp LaNDs.

The Honourable Sir Jeremy Raisman: Sir, I move:

“'(kat a supplementary sum not exceeding Rs. 73,00, be granted to the Governor
General in Counul to detray the charges wnicn will come in course of payment during the
yeur ending on the 3lst day of March, 1943, in respect of the ‘Department of Kducation,
Health ana Lands’.” - '

Mr. President (The Honourable Sir Abdur Hahini): Motion moved:

““Y'hat a supplementary sum not exceeding Rs. 75,000, be granted to the Governor
General i Council to detray the charges whnich will come in course of payment during the
year ending on the Slst day of Marcn, 1943, in respect- of the ‘Department of lducation,
tiealth and Lands’.” »

Increased Activity of the Central Advisory Board of Education,

Maulvi Muhammad Apdul Gnani: Sir, there 15 & Cut motion in my name.

1 beg to move:

‘““Lhat the demand for a supplementary grant of a sum not exceeding Rs. 73,000, in
respect of ‘Ueparument of lducation, Heaith and Lands’ e reduced by Kas. 100.”

My point is that the Central Advisory Board of tducation was formed and
money 1s going to be sanctioned for the increased activivies of that Board. On
reference .to the proceedings of the Standing Kwmance Committee, dated the
31st March, 1942, page 2, [ find this:

The activity of tms Central Board of Education includes five items. (i)
Recruitment, training, etc., of teachers, (ii) the recruitment of educational officers
(iil) the present system of examinations, (iv) technical education, ete., (v) the
education of the secondary school leaving certificates and matriculation examina-
tions. I want to confine myself to the third item-—the present system of
examinations. This committee has been asked to give its opinion on the system
of examinations prevailing in, India. Under this heéad the system of examina-
tions, particularly of those institutions which are contributed by the Central
Government, deserves more consideration. There are two Universities here,
the Aligarh University and the Benares University, which are getting about 6
lakhs as contribution from the central revenues. The systém of examinations
prevailing there is a novel one. Neither of these two universities provides any
system of either compartmental or supplementary examinations for its students;
and a student getting plucked in only one subject, say, the practical subject
which sometimes carries 20 marks as aggregate, is nevér allowed to sit at the
examination within a period of less than a year; even if he passes all the im-
portant subjects, he has to bear the hardship and the expenses in attending
lectures for one full year more and then he shall have to sit at the examination.
In other Universities, I say, for instance, in the Delhi University, in the Patna
University, there is some system of examination under which these boys who
have got plucked in certain subjects, say, technical subjects, are allowed to sit
after a limited period, say, two or three months, and if they pass, they are
declared passed, otherwise not. Now, in the Aligarh University; if a boy fails
in the B.A. examination in the first year. . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber seems to be discussing the internal administration of these self-governing
bodies, which is mot allowed. .

Maulvi Muhammad Abdul Ghani: I submit to the Chair that this Central
Advisory Board is said to be a body to deal with the various systems of exami-
nations, and T want to give suggestions to its. Committee to take into censidera-
tion all these difficulties, because T do not happen to be a member either of the
Central Advisory Board of Edueation or of the Expert Committee appointed

.
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to deal with the examination systems prevalent in India. 1 huve already finish-
ed my point. The point I was on is this. Ih the I.A. stages and M.A. stages,
in the Aligarh University, if a boy gets plucked, he is allowed to sit a5 & private
candidate, but not in B.A. or B.Sc. stage unless he gets plucked for two conse
cutive years; a novel system of examination. 'We pay what University a hund-
some amount. [ hope Government will be plesged to draw the atteution of the
authorities of the university that they should put an end to these hardships
which are wasting the energy and money of the students for nothing. I suggest
that system of law examinations should be adopted und students getting plack-
ed in amy subject should be examined in that subject only. With. these few
wordg I move my Cut.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand for a supplementary grant of a sum not exceeding Rs. 73,000, in
respect of ‘Department of Education, Health and Lands’' be reduced by Rs. 100.%

Mr, J, D. Tyson (Secretary, Department of Education, Health and Lands):
I think I know what my Honourable friend, Mr. Abdul Ghani, has in mind.*
If this Committee on the present system of examination is still sitting, a point
about which I bave no information, I -will certainly undertake to convey. to
that Committee what my Honourable friend ‘has just said. If the Committee
is not still sitting. . . .

Dr. P. N. Banerjea: It is still sitting. 1 am a member.

Mr. J. D. Tyson: I will pass it to the University he has in mind. I hope
that with that undertaking from me iny Honourable friend will withdraw his
cut motion.

Maulvi Muhammad Abdul Ghani: In view of what the Honourable Member
has said, 1 beg leave to withdraw my cut motion.

The motion was, by leave of the Assembly, withdrawn.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 73,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
vear ending on the 3lst day of March, 1943, in respect of the ‘Department of Education,
Health and Lands’.”

The motion was adopted.

Demanp No. 20—DEPaRTMENT OF INDIANS OVERSEAS.

The Honourable Sir Jeremy Raisman: Sir, T move: -

“That a supplementary sum not exceeding Rs. 49,000, be granted to the Governor
General in Council to.defray the charges which will come in course of payment during the
E,"Qar anil:n’g on the 3lst dav of March, 1943, in respect of the ‘Department of Indians

Verseas .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*That a supplementary sum mnot exceeding Rs. 49,000, be granted to tBe Governor
General in Council to defray the charges which will come in course of payment during the
g‘t;a?ise o;l;l_l{l,g on the 3lst day of March, 1943, in respect of the ‘Department of Indians

The motion was adopted.

Demanp No. 21—FiNaNceE DEPARTMENT.

The Honourable Sir Jeremy Raisman: Sir, T move: E

“That a supplementary sum not exceeding Rs. 87,000, be grantoed to the Governor
‘General in Council to defray the charges which will come in course of pavment during the
vear_ending on the 3lst day of March, 193, in respect of the ‘Finance Department’.’’

'g. Prel!idu':lt (The Honourable Sir Abdur Rahim): The question is:

‘That a supplementary sum not exceedin Rs. 87,000,

General in GonESil to defvs;a'v the charges Whiélh W‘i]l'com(:)oi‘n bc;ugr: r:::dpa't\?meb:: dn(i?::r?ﬁz
year ending on the 3lst day of March, 1943, in respect of tha ‘Finance Department’.’’

The motion was adopted.

DeMAND No. 22—COMMERCE DEPARTMENT.

The Eonour]abh 8ir Jeremy Raisman: Sir, T move: °

“That a supplementary sum not exceeding Rs. 87, be ted
(ieneral in Council to defray the charges whicg will comgo?,n conrgemgfepa;;e:];edu(:i.:ger?ﬁ:
vear ending on the 3lst dav of March, 1943 in respect of the ‘Commerce Department’."

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a_suppléméntary eum not exceeding Rs. 2,76,000, be granted to the Gov
GenoThat 1 ,76,000, e Governor

eneval in Council t;l defray the charges which will come in course of payment during the

year_ending on the 3lst dav of March, 1043 { mgneb f ‘Commerce Department’.”
The motion was adopted. " of the )
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, Demanp No, 283—DEPARTMENT OF LABOUR.

The Honourable Sir Jeremy Raisman: Bir, I move:

““I'hat "a_supplementary sum not exceeding Rs, 2,32.00G, be granted to the Govyruor.
Generar in Council to defray the charges which will come in course of payment during the
year cnding on the slst day of Marcn, 1943, in respect of ‘Department of Labour’.”

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“I'hat a supplementary sum not exceeding Rs. 232,000, b: gianied to the Governor
Geneial in Council to defray the charges which will come in .course of paymeut during the
year ending on the 3lst day of March, 1843, in respect of ‘Depariment of Labour’.”

The motion was adopted.

oo DemManp No. 24A—War TRANSPORT DEPARTMENT.

The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 1,55,000, bLe granted to the Governor
General in Council to defray the charges” which will come-in course of payment during the
year ending on the 3lst day of March, 1843, in respect of the ‘War, Transport Depariment’.”

Mr. President (The Honourabie 8ir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 1,55,000. be granted to the Governor
(xenerat in Council to defray the charges which will come in course of payment during the
year éndiug op the 31st day of March, 1943, in respect of the ‘“War Transport Department’.’’

The wmotion was adopted. - :

DeManp No. 24B—Foop DEPARTMENT.

The Honourable 8ir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 2,18,000, be granted to the Goveruor
tieneral in Council to defray the charges which will come in -course of payment during the
year ending on the 31st day of March, 1943, in respect of the ‘Fvod Department’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““Thal a supplementary sum not exceeding Rs. 2,18,000, be granted to the Governor
Qeneral in Council to de?:'ay the charges which will come in course of payment during the
vear ending on the 3lst day of March, 1943, in vespect of the ‘Food Department’.”

Complaints against the Price Control Administration.

Maulvi Muhammad Abdul Ghani: I beg to move:

*That the demand for a supplementary grant of a sum not exceeding Rs. 2,18,000, in
vespect of ‘Food Department’ be reduced by Rs. 100."”

As regards price control we are not at all satisfied with the way in which th.
officers appointed to deal with price control are behaving towards “the public
all ‘over the country. There is a large complaint. When we came here, snd
also in the last Session we found that the officers here in charge of this
department were not behaving properly. I have thought it fit to bring to the
notice of the Department in order that they may investigate those complaints
and see that the officers bshave properlv towards the public and that no
discrimination and no harsh treatinent is meted out to the public who go to
them for _their necessities. With these few observations I move my cut
motion. '

°  Mr. President (The Honourable Sir Abdur Rahim): The question is:

“Tha¢ the demand for a supplementaty grant of a sum not excreding Rs. 2,18,000, in
respect of ‘Food Department’ be reduced by Rs. 100.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Re. 218,000, be granted..to the Governor
(reneral i'u Council to defray the charges whic! ‘ will come in course of xga.yment during the
year ending on the 3lst day of March, 1843, in respect of the ‘Food Department’.”

The motion was adopted. . - : : -

The Assembly then adjourned till Eleven of the (lock on Tuesday, the 23rd
March, 1948,
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